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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Response of petitioner no. 2 to the “Report of Joint committee” filed

through reply affidavit dated 01.03.2025 by “DM Gautam Budh Nagar”

IN
ORIGINAL APPLICATION No. 641 of 2023

IN THE MATTER OF
SUMAN CHAUHAN & 49 OTHERS VS GOVERNMENT OF UTTAR
PRADESH & OTHERS

To,

The Hon’ble Chairman of the National Green Tribunal and His Companion
Judges.

MOST RESPECTFULLY SHOWETH:

I, Manoj Singh, son of Sh. Matwar Singh, aged about 53 years, presently
residing at 48A, Green Beauty, Near Sector 135, Noida, do hereby solemnly
affirm and state on oath as under:

1. That I am the Petitioner No. 2 in the above-mentioned matter and as such am
well acquainted with the facts and circumstances of the case and competent to
depose this affidavit.

2. That the present response could not be filed earlier due to my & my wife's ill
health, personal responsibilities regarding my bachelor daughter’s & son's
career, and simultaneous engagement in the parallel proceeding in the same
matter in Hon’ble High court of Judicature at Allahabad.

3. That a response dated 18.02.2025 was filed by the petitioners to the report of
Joint committee filed through reply affidavit dated 18.11.2024 by “DM
Gautam Budh Nagar.” The said report had provided the details of 37
properties of 37 petitioners herein. Further one more report dated 01.03.2025

yof the joint committee providing details of all the 50 properties of 50

itioners herein was filed by “DM Gautam Budh Nagar.” Both the reports
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later was for all 50 properties.

That the current response of petitioner no. 2 is in continuation to the earlier
response dated 18.02.2025 filed by all the petitioners.

. That deponent’s property is registered in the name of his wife, and its legality

1s currently under adjudication before the Hon’ble High Court of Judicature
at Allahabad (Uttar Pradesh) in “WRIT - C No. - 18496 of 2023”.

That the Hon’ble High Court has passed an interim order dated 30.05.2023
directing status quo on demolition of the deponent's property and similarly
placed properties in the vicinity. A true copy of the said order is enclosed
herewith as Annexure 1.

Similar petitions concerning other petitioners herein and other properties in
the villages of petitioners are also pending before the Hon’ble High Court,
where status quo orders against demolition have been granted. Copies of
some such orders are annexed herewith as Annexure 2.

The said matters pending in Hon’ble High court involves several respondents
including the State Government, Noida Authority, Uttar Pradesh
Irrigation Department, and the National Mission for Clean Ganga.
Except the Noida Authority, the remaining respondents are yet to file their
counter affidavits.

That the Hon’ble High Court is presently seized of the matter and is
examining the legality of the development in light of the development laws
of the state & Union Govt. and the “Ganga Notification of 2016 issued by
the Ministry of Water Resources, Government of India, applicable for the
petitioners properties alleged by Noida Authority to be in flood plains.

10.That the Hon’ble Supreme Court has categorically held that proceedings

before other fora should not continue when the matter is pending adjudication
- before a superior court. A copy of the relevant Supreme Court judgment

P dated 01.06.2022 in civil appeal no(s). 4522 & 4524 of 2022, the state of

ndhra pradesh versus raghu ramakrishna raju kanumuru (m.p.)stating
ﬁ" ' the NGT should not proceed when the matter is seized by the High Court

Wim-
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is already on record at Page No. 628 of the paper book.

11.That the Hon’ble NGT has also held in various matters that parallel
proceedings need to be dismissed. Few excerpts of order dated 16.04.2025 of
this Hon’ble Tribunal in a matter “Original Application No. 151/2025, Rajgiri
Maharaj Versus State of Uttar Pradesh are:

2. On the perusal of the record, it is noticed that the Writ Petition No.
18530/2020 at the instance of the same petitioner on the same issue is
pending before the High Court where the matter is under consideration.
Counsel for the Applicant has submitted that there is huge pendency
before the High Court but that does not furnish a ground to initiate
parallel proceedings.

4. Once the issue is pending before the High Court, it will not be proper to
initiate the parallel proceedings before the Tribunal.

5. It is also submitted by the counsel for the petitioner that the complaint of
noise pollution was made to the UP PCB, but no action has been taken.
If such a complaint is made by the Petitioner, then the violation is
required to be ascertained, and appropriate action in accordance with
law is required to be taken by the PCB. We hope that the PCB will take
action in accordance with the law. The OA is accordingly disposed off.

12.That the deponent had purchased the developed farm land, along with three
temporary rooms, from Zenith Portfolio & Insurance Advisors Pvt. Ltd.,
which in turn had acquired the property from Sh. Manoj Kumar Kapoor. The
said Kapoor had bought it from Late Sh. V.P. Tyagi in 2007, who was the
original promoter of the property and other such properties in the area. A true
copy of my registered sale deed, with stamp duty duly paid for developed
farm land, is annexed herewith as Annexure 3.

13.The said development & other developments of petitioners were approved by

the Zila Panchayat vide “769/Ji. Pan./03 dated 06.05.200”, issued by Apar

Mukhy Adhikari, Jila Panchayat, Gautam Budh Nagar, and No Objection

- Certificate (NOC) vide letter no. 35/Ha.Va.kh./badh chetr, dated 19.09.2005

| ) o ﬂ;’ ‘E(om U.P. TIrrigation department & vide letter no. “A.Sha. Patrank
U dated 05.11.2005 & vide letter no.

Wim-
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Abhiyanta, Head Works Khand, Agra Nahar, Canal Colony, Okhla.

14.A letter from the Additional Divisional Magistrate of Sadar Tehsil confirming
the said approvals by the Zila Panchayat & the Irrigation Department is
already on record at Page No.352-353 of the paper book.

15.The relevant pages of the order dated 14.02.2023 of the Noida Authority also
acknowledge that the petitioner's properties were earlier approved by the Zila
Panchayat and received NOC from the Irrigation Department. The same is
enclosed as Annexure 4. The petitioners & other property owners in the area
have challenged the said order & similar orders of Noida Authority in the
Hon’ble High court. The matters are currently pending & status quo is in
operation.

16.That the property of the deponent is solely used for residential purposes by
him and his family. The deponent also rear two cows, one calf, and three pet
street dogs, all of whom reside within the premises. No commercial activity is
carried out at the said property. The open area is used for growing vegetables
& grains for self consumption only.

17.That similarly, the properties of other applicants in the present matter are also
being used purely for residential purposes.

18.That a historical Google Earth image dated 26.08.2016 of deponents property
is annexed herewith as Annexure 5. The image shows the distance of the
petitioner's property as 2.4 kilometers from the edge of the river. Images of
earlier periods are not visible due to cloud cover. The petitioner’s property
does not lie in the active flood plain of the river, wherein the construction is
prohibited as per clause 6(3) of Ganga order-2016.

19. That the issue raised by respondent is barred by limitation clause 14(3) &
15(3) of NGT Act-2010.

\pending in Hon’ble High court in the above mentioned matters. The matters
arted when Noida authority issued demolition notices (Enclosed as

Wim-
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Annexure 6) to the properties of the petitioners & others in the villages of
petitioners on the grounds that the properties are constructed on the
floodplains of Yamuna. The petitioners challenged the demolition notice &
all matters are currently connected with the lead matter “WRIT C No. 10021
of 2023, Ratna Mitra Vs. New Okhla Industrial development Authority &
others. In the said matters, the Noida Authority has filed a counter affidavit.
A copy of said counter affidavit is enclosed as Annexure-7.

21.That in light of the above submissions and the withdrawal application earlier
filed, I respectfully pray for:
a. Condonation of delay in filing the present response; and
b. A direction to not proceed with the present matter before this Hon’ble
Tribunal, in view of the parallel proceedings pending before the
Hon’ble High Court.

VERIFICATION

I, the deponent above-named, do hereby verify that the contents of this
affidavit are true and correct to my personal knowledge and belief, and
nothing material has been concealed therefrom. Verified at Delhi on the 21st
day of April, 2025.

Won-

(Signature)

- 71 APR 2025

nly attieined p2tore me 1439

-Jr-f & o D /?’}?;;‘_“
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DEPONENT

Commlf*sznn Expiry
on 10 Feb 2030
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Digitally signed by :-
CHANDAN SINGH
High Court of Judicature at Allahabad

Agyeure-1
Chief Justice's Court

Case :- WRIT - C No. - 18496 of 2023

Petitioner :- Meena Negi And 7 Others

Respondent :- New Okhla Industrial Development Authority And
Another

Counsel for Petitioner :- Sanjay Kumar Om,Praveen Kumar
Counsel for Respondent :- C.S.C,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

Shri Kaushalendra Nath Singh, learned counsel for respondent-
Development Authority prays for and is granted two weeks' time to
file counter affidavit. One week thereafter is granted to the
petitioners to file rejoinder affidavit.

Connect and list along with Writ-C No. 10021 of 2023.

Till the next date of listing, status quo, as on date, may be
preserved.

Order Date:- 30.5.2023
CS/-

(Ashutosh Srivastava, J.) (Pritinker Diwaker, C.J.)

Wn-
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Court No. - 21

Case :- WRIT - C No. - 18496 of 2023

Petitioner :- Meena Negi And 7 Others

Respondent :- New Okhla Industrial Development Authority And Another
Counsel for Petitioner :- Sanjay Kumar Om,Praveen Kumar

Counsel for Respondent :- C.S.C,Aditya Bhushan Singhal,Kaushalendra
Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Kshitij Shailendra,J.

1. List after three weeks.

2. Interim order, if any, is extended till the next date of listing.

(Kshitij Shailendra, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 18.12.2023
Jaideep/-

Digitally signed by :-
JAIDEEP BANERJEE
High Court of Judicature at Allahabad

Wn-
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Annexure-2
Chief Justice's Court

Case :- WRIT - C No. - 10021 of 2023

Petitioner :- Ratna Mitra

Respondent :- New Okhla Industrial Development Authority And
2 Others

Counsel for Petitioner :- Pushkar Mehrotra

Counsel for Respondent :- A.S.G.I.,Ankur
Agarwal,Kaushalendra Nath Singh,Rajesh Tripathi

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Saumitra Dayal Singh,J.

Sri  Ankur Agarwal, learned counsel appearing for the
Development Authority and learned counsel appearing for
respondent no. 2 pray for and are granted two weeks' time to file
counter affidavit. Petition may have one week thereafter to file
rejoinder affidavit.

List in the week commencing 2nd July, 2023.

Till the next date of listing, status quo as on date may be
preserved.

Order Date :- 1.5.2023
Shiraz

(S.D. Singh, J.) (Pritinker Diwaker, C.J.)

Wn-
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Court No. - 40
Case :- WRIT - C No. - 10021 of 2023

Petitioner :- Ratna Mitra

Respondent :- New Okhla Industrial Development Authority And
2 Others

Counsel for Petitioner :- Pushkar Mehrotra

Counsel for Respondent :- A.S.G.I.,Ankur
Agarwal,Kaushalendra Nath Singh,Rajesh Tripathi

Hon'ble Mahesh Chandra Tripathi,J.
Hon'ble Anish Kumar Gupta,J.

1. Heard Mr. V.K. Singh, learned Sr. Advocate, assisted by Mr.
Pushkar Mehrotra, learned counsel for the petitioner and Mr.
Rajesh Tripathi, learned counsel for the respondent No.2.

2. In deference to the order dated 21.2.2024 passed by this Court,
pleadings have been exchanged between the parties. However, till
date no objection/counter affidavit has been filed by the
respondent No.2 in the matter.

3. On the joint request made by the parties, let the matter be listed
on 18.04.2024.

4. It is open to the respondent No.2 to file objection/counter
affidavit on or before the next date fixed in the matter.

5. Interim order, if any, stands extended till the next date of listing.

Order Date :- 1.4.2024
Sachin

Wn-
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Chief Justice's Court

Case :- WRIT - C No. - 18496 of 2023

Petitioner :- Meena Negi And 7 Others

Respondent :- New Okhla Industrial Development Authority And
Another

Counsel for Petitioner :- Sanjay Kumar Om,Praveen Kumar
Counsel for Respondent :- C.S.C,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,lJ.

Shri Kaushalendra Nath Singh, learned counsel for respondent-
Development Authority prays for and is granted two weeks' time to
file counter affidavit. One week thereafter is granted to the
petitioners to file rejoinder affidavit.

Connect and list along with Writ-C No. 10021 of 2023.

Till the next date of listing, status quo, as on date, may be
preserved.

Order Date:- 30.5.2023
CS/-

(Ashutosh Srivastava, J.) (Pritinker Diwaker, C.J.)

Wn-
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Court No. - 21

Case :- WRIT - C No. - 18496 of 2023

Petitioner :- Meena Negi And 7 Others

Respondent :- New Okhla Industrial Development Authority And Another
Counsel for Petitioner :- Sanjay Kumar Om,Praveen Kumar

Counsel for Respondent :- C.S.C,Aditya Bhushan Singhal,Kaushalendra
Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Kshitij Shailendra,J.

1. List after three weeks.

2. Interim order, if any, is extended till the next date of listing.

(Kshitij Shailendra, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 18.12.2023
Jaideep/-

Wn-



Court No.-40683

Case :- WRIT - C No. - 18196 of 2024

Petitioner :- Jaiveer Lohia And Another

Respondent :- State Of U.P. And 3 Others

Counsel for Petitioner :- Devansh Misra

Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Mahesh Chandra Tripathi,J.
Hon'ble Anish Kumar Gupta,J.

1. Heard Sri Devansh Mishra, learned counsel for the
petitioners, Sri Fuzail Ahmad Ansari, learned standing counsel
for the State-respondents and Sri Kaushalendra Nath Singh,
learned counsel for the respondent No.3.

2. The present writ petition is preferred questioning the validity
of the public notice dated 08.06.2022 issued by the Chief
Executive Officer, NOIDA, District Gautam Budh Nagar
(respondent No.3) and it is further prayed that a mandamus may
be issued to the respondent Nos.3 and 4 not to take any coercive
measures against the petitioners in respect of the structure
standing on the disputed plots pursuant to the notice dated
08.06.2022.

3. At the very outset, learned counsel for the petitioners has
placed reliance upon an interim order dated 21.02.2024 passed
in Writ-C No.10021 of 2023 (Ratna Mitra vs. New Okhla
Industrial Development Authority and 2 others) wherein the
Division Bench had entertained the writ petition and directed
the authorities to file response in the matter and interim
protection granted earlier was directed to continue till the
following date of listing. He states that initially the first
petitioner was recorded tenure holder of the disputed plot and
thereafter the first petitioner had executed an agreement to sell
in favour of one D.N. Jumera Real Estate Pvt. Ltd. and
thereafter, the same was transferred in favour of the second
petitioner. He submits that even though the public notice was
issued on 08.06.2022 by the respondent - authority but till date
the proceeding has not been finalized. He states that the matter
is squarely the same and similar indulgence may also be
extended in favour of the petitioners as the Division Bench is
seized with the matter. In case interim protection is not
accorded, the petitioners would suffer irreparable loss and
injury.

4. Matter requires consideration.

5. All the respondegﬁjf?_m accorded three weeks time to file
¥il-
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NAND LAL YADAV
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counter-affid@8&Petitioners shall have a week thereafter to file
rejoinder affidavit.

6. Connect with Writ-C No0.10021 of 2023 (Ratna Mitra vs.
New Okhla Industrial Development Authority and 2 others).

7. Considering the order passed in leading Writ-C No.10021 of
2023, till the next date of listing, parties shall maintain status
quo qua the property in dispute and petitioners are also directed
not to create any third party interest or alienate the same and
raise any further construction on the spot.

Order Date :- 27.5.2024
NLY

W -
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Court No.- 40685

Case :- WRIT - C No. - 18162 of 2024

Petitioner :- Jaiveer Lohia And Another

Respondent :- State Of U.P. And 3 Others

Counsel for Petitioner :- Devansh Misra

Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Mahesh Chandra Tripathi,J.
Hon'ble Anish Kumar Gupta,J.

1. Heard Sri Devansh Mishra, learned counsel for the
petitioners, Sri Fuzail Ahmad Ansari, learned standing counsel
for the State-respondents and Sri Kaushalendra Nath Singh,
learned counsel for the respondent No.3.

2. The present writ petition is preferred questioning the validity
of the public notice dated 08.06.2022 issued by the Chief
Executive Officer, NOIDA, District Gautam Budh Nagar
(respondent No.3) and it is further prayed that a mandamus may
be issued to the respondent Nos.3 and 4 not to take any coercive
measures against the petitioners in respect of the structure
standing on the disputed plots pursuant to the notice dated
08.06.2022.

3. At the very outset, learned counsel for the petitioners has
placed reliance upon an interim order dated 21.02.2024 passed
in Writ-C No.10021 of 2023 (Ratna Mitra vs. New Okhla
Industrial Development Authority and 2 others) wherein the
Division Bench had entertained the writ petition and directed
the authorities to file response in the matter and interim
protection granted earlier was directed to continue till the
following date of listing. He states that initially the first
petitioner was recorded tenure holder of the disputed plot and
thereafter the first petitioner had executed an agreement to sell
in favour of one D.N. Jumera Real Estate Pvt. Ltd. and
thereafter, the same was transferred in favour of the second
petitioner. He submits that even though the public notice was
issued on 08.06.2022 by the respondent - authority but till date
the proceeding has not been finalized. He states that the matter
is squarely the same and similar indulgence may also be
extended in favour of the petitioners as the Division Bench is
seized with the matter. In case interim protection is not
accorded, the petitioners would suffer irreparable loss and
injury.

4. Matter requires consideration.

5. All the respondegﬁjf?_m accorded three weeks time to file
¥il-
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counter-affid@8@etitioners shall have a week thereafter to file
rejoinder affidavit.

6. Connect with Writ-C No0.10021 of 2023 (Ratna Mitra vs.
New Okhla Industrial Development Authority and 2 others).

7. Considering the order passed in leading Writ-C No.10021 of
2023, till the next date of listing, parties shall maintain status
quo qua the property in dispute and petitioners are also directed
not to create any third party interest or alienate the same and
raise any further construction on the spot.

Order Date :- 27.5.2024
NLY

W -

16



Digitally signed by :-
CHANDAN SINGH
High Court of Judicature at Allahabad

687
17

Chief Justice's Court

Case :- WRIT - C No. - 18584 of 2023

Petitioner :- Rahul Bhatt And Another

Respondent :- State Of U P And 2 Others

Counsel for Petitioner :- Devansh Misra

Counsel for Respondent :- C.S.C.,Kaushlendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,lJ.

Shri Kaushalendra Nath Singh, learned counsel for respondent-
Development Authority prays for and is granted two weeks' time to
file counter affidavit. One week thereafter is granted to the
petitioners to file rejoinder affidavit.

Connect and list along with Writ-C No. 10021 of 2023.

Till the next date of listing, status quo, as on date, may be
preserved.

Order Date:- 30.5.2023
CS/-

(Ashutosh Srivastava, J.) (Pritinker Diwaker, C.J.)

Wn-
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Court No. - 21

Case :- WRIT - C No. - 18584 of 2023
Petitioner :- Rahul Bhatt And Another
Respondent :- State Of U P And 2 Others

Counsel for Petitioner :- Devansh Misra
Counsel for Respondent :- C.S.C.,Kaushlendra

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Kshitij Shailendra,J.

1. List after three weeks.

2. Interim order, if any, is extended till the next date of listing.

(Kshitij Shailendra, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 18.12.2023
Jaideep/-

Wn-
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Chief Justice's Court

Case :- WRIT - C No. - 20367 of 2023

Petitioner :- Aviroop Banerjee And 23 Others

Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Abhay Pratap Singh

Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,lJ.

Sri Kaushalendra Nath Singh, learned counsel appearing for the
Development Authority and learned counsel appearing for
respondent no. 3 pray for and are granted two weeks' time to file
counter affidavit. Petition may have one week thereafter to file
rejoinder affidavit.

Connect and list this case along with Writ-C No. 10021 of 2023, in
the week commencing 24th July, 2023.

Till the next date of listing, status quo as on date may be
preserved.

Order Date :- 4.7.2023
Deepak/

(Ashutosh Srivastava,J.) (Pritinker Diwaker,C.J.)

Wn-



Digitally signed by :-
JAIDEEP BANERJEE
High Court of Judicature at Allahabad

690
20

Court No. - 21

Case :- WRIT - C No. - 20367 of 2023
Petitioner :- Aviroop Banerjee And 23 Others
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Abhay Pratap Singh
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Kshitij Shailendra,J.

1. List after three weeks.

2. Interim order, if any, is extended till the next date of listing.

(Kshitij Shailendra, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 18.12.2023
Jaideep/-

Wn-



Digitally signed by :-
RAVI PRAKASH
High Court of Judicature at Allahabad

21
Chief Justic®@Qburt

Case :- WRIT - C No. - 20487 of 2023

Petitioner :- Smt. Renu Khanna And 3 Others

Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Ashish Kumar Singh,Ajay Kumar
Singh

Counsel for Respondent :- C.S.C.,A.S.G.I.,Arvind Kumar
Goswami,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

Learned counsel for the respondents pray for and are granted
two weeks' time to file counter affidavit. Petitioner may have
one week thereafter to file rejoinder affidavit.

Connect and list along with Writ-C No. 10021 of 2023.

Till the next date of listing, status quo as on date may be
preserved.

Order Date :- 6.7.2023
Ravi Prakash

(Ashutosh Srivastava, J.) (Pritinker Diwaker, CJ.)

W -
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Court No. - 21

Case :- WRIT - C No. - 20487 of 2023

Petitioner :- Smt. Renu Khanna And 3 Others

Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Ashish Kumar Singh,Ajay Kumar Singh

Counsel for Respondent :- C.S.C.,A.S.G.I.,Arvind Kumar
Goswami,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Kshitij Shailendra,J.

1. List after three weeks.

2. Interim order, if any, is extended till the next date of listing.

(Kshitij Shailendra, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 18.12.2023
Jaideep/-

Wn-
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Chief Justice's Court

Case :- WRIT - C No. - 22864 of 2023

Petitioner :- Manoj Kumar Singh And 7 Others

Respondent :- New Okhla Industrial Development Authority And
Another

Counsel for Petitioner :- Sanjay Kumar Om,Praveen Kumar
Counsel for Respondent :- CSC,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,lJ.

Shri Kaushalendra Nath Singh, learned counsel for respondent-
Development Authority prays for and is granted two weeks' time to
file counter affidavit. One week thereafter is granted to the
petitioners to file rejoinder affidavit.

Connect and list along with Writ-C No.10021 of 2023.

Till the next date of listing, status quo, as on date, may be
preserved.

Order Date :- 27.7.2023
pks

(Ashutosh Srivastava, J) (Pritinker Diwaker, CJ)

Wn-
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Court No. - 21

Case :- WRIT - C No. - 22864 of 2023
Petitioner :- Manoj Kumar Singh And 7 Others
Respondent :- New Okhla Industrial Development Authority And Another

Counsel for Petitioner :- Sanjay Kumar Om,Praveen Kumar
Counsel for Respondent :- CSC,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Kshitij Shailendra,J.

1. List after three weeks.

2. Interim order, if any, is extended till the next date of listing.

(Kshitij Shailendra, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 18.12.2023
Jaideep/-
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Case :- WRIT - C No. - 25541 of 2023

Petitioner :- Parveen Jain And 16 Others

Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Prashant Shukla

Counsel for Respondent :- C.S.C,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

1. Connect and list this case along with Writ-C No. 10021 of
2023 (Ratan Mitra versus New Okhla Industrial Development
Authority and 2 others).

2. Till the next date of listing, status quo as on date may be
preserved.

Order Date :- 3.8.2023
Ravi Prakash

(Ashutosh Srivastava, J.) (Pritinker Diwaker, C.J.)
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Court No. - 21

Case :- WRIT - C No. - 25541 of 2023
Petitioner :- Parveen Jain And 16 Others
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Prashant Shukla
Counsel for Respondent :- C.S.C,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Kshitij Shailendra,J.

1. List after three weeks.

2. Interim order, if any, is extended till the next date of listing.

(Kshitij Shailendra, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 18.12.2023
Jaideep/-
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Court No. - 21
Case :- WRIT - C No. - 40383 of 2023

Petitioner :- Mohd. Sharique Farooqi And 4 Others

Respondent :- New Okhla Industrial Development Aithority And
Another

Counsel for Petitioner :- Sanjay Kumar Om

Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Donadi Ramesh,J.

1. Learned counsel for the petitioners states that the instant
impugned order is also under challenge in large number of writ
petitions filed before this Court, leading being Writ-C No.10021 of
2023 wherein an order of status quo is in operation.

2. Learned counsel for the respondent-authority does not dispute
the above factual position.

3. Connect and list with Writ-C No.10021 of 2023.
4. Parties will exchange affidavits in the meantime.

5. Till the next date of listing, status quo as on date shall be
maintained by the parties.

(Donadi Ramesh, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 24.11.2023

rkg
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Court No. - 21

Case :- WRIT - C No. - 40383 of 2023
Petitioner :- Mohd. Sharique Farooqi And 4 Others
Respondent :- New Okhla Industrial Development Aithority And Another

Counsel for Petitioner :- Sanjay Kumar Om
Counsel for Respondent :- C.S.C.,Ankur Agarwal,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Kshitij Shailendra,J.

1. List after three weeks.

2. Interim order, if any, is extended till the next date of listing.

(Kshitij Shailendra, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 18.12.2023
Jaideep/-
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Case :- WRIT - C No. - 8983 of 2023

Petitioner :- Satyaveer Singh And 3 Others

Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Raghuvansh Misra,Devansh Misra
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Saumitra Dayal Singh,J.

Sri Anoop Trivedi, learned senior Advocate assisted by Sri
Devansh Misra, learned counsel for the petitioners, Ms.
Akanksha Sharma, learned standing counsel for the State-
respondents and Sri Kaushlendra Nath Singh, learned counsel
for the NOIDA.

List this case on 30.05.2023 along with Writ C No. 13936 of
2023.

Status quo, as on date, may be preserved till the next date of
hearing.

Order Date :- 8.5.2023
SK

(S.D. Singh,J.)  (Pritinker Diwaker,CJ.)
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Court No. - 21

Case :- WRIT - C No. - 8983 of 2023
Petitioner :- Satyaveer Singh And 3 Others
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Raghuvansh Misra,Devansh Misra
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Kshitij Shailendra,J.

1. List after three weeks.

2. Interim order, if any, is extended till the next date of listing.

(Kshitij Shailendra, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 18.12.2023
Jaideep/-

Wn-
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Case :- WRIT - C No. - 23221 of 2022

Petitioner :- Rajesh Aggarwal And 10 Others

Respondent :- New Okhla Industrial Development Authority
And Another

Counsel for Petitioner :- Ashutosh Tiwari,Devansh Misra
Counsel for Respondent :- CSC,Kaushalendra Nath Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Ashutosh Srivastava,J.

1. Shri Kaushalendra Nath Singh, learned counsel for
respondent-Development Authority prays for and is granted two
weeks' time to file counter affidavit. One week thereafter is
granted to the petitioner to file rejoinder affidavit.

2. Connect and list along with Writ-C No. 10021 of 2023.

3. Till the next date of listing, status quo as on date may be
preserved.

Order Date :- 30.5.2023
Ravi Prakash

(Ashutosh Srivastava, J.) (Pritinker Diwaker, CJ.)
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Court No. - 21

Case :- WRIT - C No. - 23221 of 2022
Petitioner :- Rajesh Aggarwal And 10 Others
Respondent :- New Okhla Industrial Development Authority And Another

Counsel for Petitioner :- Ashutosh Tiwari,Devansh Misra
Counsel for Respondent :- CSC,Kaushalendra Nath Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Kshitij Shailendra,J.

1. List after three weeks.

2. Interim order, if any, is extended till the next date of listing.

(Kshitij Shailendra, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 18.12.2023
Jaideep/-

Wn-



Neutral Citation No. - 2022:AHC:88943-DB

Court No. - 103

Case :- WRIT - C No. - 17179 of 2022
Petitioner :- Rajesh Aggarwal And 12 Others
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Ashutosh Tiwari
Counsel for Respondent :- C.S.C.

Hon'ble Manoj Kumar Gupta,lJ.
Hon'ble Sameer Jain,J.

On oral prayer made by the learned counsel for the petitioners
that the matter is extremely urgent as there is threat of
demolition of the house of the petitioners, we sent for the record
of the case and it is heard in presence of learned counsel for the
parties.

The petitioners have called in question a public notice dated
08.06.2022.

Learned counsel for the petitioners as well as Sri Manish Goyal,
learned Additional Advocate General appearing for the
respondents and Sri Anuj Srivastava for the NOIDA authority
states that the instant matter is covered by the order passed
today in Writ C No. 17175 of 2022 (Harit Kisan Kalyan Samiti
Vs. New Okhla Industrial Development Authority and others).
The said writ petition was disposed of with the following
directions:-

"We are of the opinion that the aforesaid course, if adopted,
will sub-serve the ends of justice. We, accordingly, permit the
petitioner-society and its members to file objection within ten
days in pursuance of the impugned public notice, as also
agreed to by learned counsel for the petitioner, and in which
event, the same shall be decided by respondent no.2 by means
of a speaking order. For a period of twenty days from today, the
status quo as of date shall be maintained by all the parties.

In case, the petitioner and its members fail to file objection
within ten days from today, it shall be open to the respondent-
authority to proceed further in pursuance of the impugned
public notice."

Accordingly, the instant petition also stands disposed of in same
terms.

Order Date :- 14.6.2022/AK Pandey

W n-
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Neutral Citation No. - 2012:AHC:66034-DB

Court No. - 29

Case :- WRIT - C No. - 24450 of 2012

Petitioner :- Ved Prakash Tyagi

Respondent :- State Of U.P.Thru Secy. And Another
Petitioner Counsel :- Sudhanshu Srivastava,B.K.Srivastava
Respondent Counsel :- C.S.C.

Hon'ble Vineet Saran,J.
Hon'ble Virendra Vikram Singh,J.

Heard learned counsel for the petitioner as well as learned
Standing counsel appearing for the respondents and
perused the record.

With the consent of learned counsel for the parties we
dispose of the writ petition without calling of counter affidavit.

The case of the petitioner is that he had purchased some
land, close to the river, by registered sale deed some time in
the year 2007. Copy of the registered sale deed has been
filed along with the writ petition. He is aggrieved by the order
dated 5.5.2012 passed by respondent no.2 whereby it is
directed that construction made by the petitioner over the
land be removed within seven days.

The submission of learned counsel for the petitioner is that
he is the owner of the land and carrying on agricultural
activities on the land and thus after fencing his property by
barbed wire, he has constructed a room, which is purely for
agricultural purposes. It is contended that the
communication dated 5.5.2012 though termed as a notice,
but in fact is a direction to remove the construction without
giving any opportunity to the petitioner before passing of
such direction.

Learned Standing Counsel has, however, submitted that
constructions have been made without permission and thus
the same are liable to be demolished.

Wn-
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Be that as it may, since the respondents have straight way
passed an order of demolition of the property without giving
any opportunity to the petitioner, we direct that the
communication letter dated 5.5.2012 to be treated as notice
to the respondents who may submit his reply within two
weeks. If such reply is filed within said period the order
dated 7.5.2012shall remain in abeyance and status-quo
shall be maintained by the parties over the land in question
till the respondent authority passes appropriate order in
accordance with law and furnish a copy of the same to the
petitioner.

With these observations the writ petition is disposed of.

Order Date :- 18.5.2012
Hsc/

(Virendra Vikram Singh,J.) (Vineet Saran, J.)

Wn-
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Neutral Citation No. - 2013:AHC:114988-DB

Court No. - 36

Case :- WRIT - C No. - 44104 of 2013

Petitioner :- Dkrrish Builders Pvt. Ltd. And 49 Others
Respondent :- State Of U.P. And 3 Others

Counsel for Petitioner :- Atul Mehra,Shashi Nandan
Counsel for Respondent :- C.S.C.,Shivam Yadav

Hon'ble Vineet Saran,J.
Hon'ble Manoj Kumar Gupta,J.

The petitioners are owners of some plots of land in Villages Chak
Mangraula and Dostpur Mangrauli Khadar, Pargana Dadri, Tehsil and
District-Gautam Budh Nagar.

The petitioners are aggrieved by the order dated 21.6.2013, passed by
the respondent no.3, directing the petitioners to remove the
constructions raised by them on the plot in question. The contention of
the learned counsel for the petitioner is that NOIDA does not have any
authority to issue any such direction as the village Chak Mangraula and
Dostpur Mangrauli Khadar wherein the plots in dispute are situate do
not fall within the notified area.

We have heard Sri Shashi Nandan, learned senior counsel along with
Sri Atul Mehra, learned counsel appearing for the petitioners as well as
learned Standing Counsel for the respondents, Sri Shivam Yadav and
Sri Nisheeth Yadav, learned counsel appearing for the respondent-
NOIDA and have perused the record. With the consent of the learned
counsel for the parties, we dispose of this writ petition, at this stage,
without calling for counter affidavit.

The impugned order has been passed in pursuance of certain directions
issued by the National Green Tribunal dated 20.5.2013, whereby, a
direction has been issued to all the authorities and corporations to
ensure that no illegal and unauthorised constructions are raised upon
the flood plain zone of river Yamuna and wherever any illegal and
unauthorised constructions have been raised, steps should be taken to
demolish the same in accordance with law.

From a perusal of the impugned order passed by the respondent no.3, it
is clear that the impugned order has been passed without giving any
opportunity of hearing to the petitioner. As such, since the order has
been passed without complying the principles of natural justice, we are

Wn-
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of the opinion that the same can not be said to be in accordance with
law.

Considering the facts and circumstances of this case, we dispose of this
writ petition with a direction that the order dated 21.6.2013 passed by
the respondent-NOIDA shall be treated as a notice to the petitioner to
which the petitioner may submit their response within three weeks from
today. On receipt of such replies, if any, the respondent-NOIDA shall
pass reasoned and speaking orders as expeditiously as possible after
considering the replies and, if necessary, giving opportunity of hearing
to the petitioner.

With the aforesaid directions/observations this writ petition stands
disposed of.

Order Date :- 29.8.2013
dps

(Manoj Kumar Gupta, J.) (Vineet Saran, J.)

Wn-
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Neutral Citation No. - 2023:AHC:128376-DB

Court No. - 40
Case :- WRIT - C No. - 20371 of 2023

Petitioner :- Rajiv Singhal And 13 Others

Respondent :- New Okhla Industrial Development Authority And
Another

Counsel for Petitioner :- Sanjay Kumar Om,Atul Srivastava
Counsel for Respondent :- C.S.C.,Kaushalendra Nath Singh

Hon'ble Mahesh Chandra Tripathi,J.
Hon'ble Gajendra Kumar,J.

1. Heard learned counsel for the petitioner; learned Standing
Counsel for State respondent and Ms. Anjali Upadhyay, learned
counsel for Noida Authority.

2. Present writ petition has been preferred for a direction to
respondent no.1 not to demolish petitioners' constructions raised
on their respective land, as mentioned in para 4 of the writ petition
and for a direction to respondent no.1 to get the master plan
approved as per NCR Planning Board Act, 1985 after amendments
made considering the existing structures of the petitioners and
formulate an action plan to regulate the farm house activity in a
rationale manner with a balanced approach.

3. Learned counsel for the petitioner has submitted that similar
controversy has earlier been raised in Writ-C No.18498 of 2023
(Meena Negi & Ors. v. New Okhla Industrial Development
Authority & Anr.) in which the Coordinate Bench of this Court has
accorded interim order on 30.5.2023. Reliance has also been
placed on the order dated 7.6.2023 in Writ-C No.17568 of 2022
(Suchit Malhotra & Ors. v. State of U.P. & Ors.) in which the
Court has accorded indulgence. As such it is submitted that the
petitioners being on similar footing are also entitled for similar
indulgence. For ready reference, the order dated 7.6.2023 is quoted
as under:-

"Sri Devansh Mishra learned counsel for the petitioners submits that Writ C No. 17568 of
2022 be segregated from the bunch and be taken up and disposed of.

Heard Sri Devansh Mishra learned counsel for the petitioners and Sri Ankur Agarwal learned
counsel appearing for respondent No. 2.

Petitioners are aggrieved for the demolition exercise being carried out pursuant to the general
notice issued by the authority on 08.06.2022 wherein a reason has been assigned that in the

Wnm-
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flood plane areas no construction activity can be carried out by anyone in view of the
directions issued by the National Green Tribunal.

Sri Mishra has argued that not only objections have been filed to the notice but even the land
in question has not been acquired by the New Okhla Industrial Development Authority
(NOIDA) so as to restrain the petitioners from raising any construction. It is also argued that
pending objection before the competent authority propriety demanded that any demolition
exercise ought to have been carried out any further only after the decision was taken by the
authority.

Sri Ankur Agarwal learned Advocate appearing for NOIDA submits that given a direction the
authority will be disposing of the objection filed by the petitioners dated 10.06.2022 strictly
in accordance with law.

In view of the above, without entering into the merits of the claim of the parties we dispose of
this writ petition with a direction to the competent authority to decide the objection filed by
the petitioners dated 10.06.2022 in response to the public notice issued on 08.06.2022 strictly
in accordance with law. It will be open for the petitioners to raise all such grounds as may be
available to them or may be advised including the ground regarding competence of the
authority in issuing orders for demolition over and above the land in question.

It is given to understand that the petitioners shall also not be raising any further construction
over the land in question.

The appropriate decision shall be taken by the authority within a period of 30 days of
production of certified copy of this order.

It is also hereby provided that until the decision is taken by the authority competent in the
matter, no further demolition exercise shall be carried out pursuant to the notice issued on
08.06.2022.

It will remain open for the petitioners to file objection within a period of three weeks from
today."

4. So far as factual and legal aspect is concerned, the same could
not be disputed by learned counsel for the respondents.

5. Learned counsel for the petitioners has argued that not only
objections have been filed to the notice but even the land in
question has not been acquired by the New Okhla Industrial
Development Authority (NOIDA) so as to restrain the petitioners
from raising any construction. It is also argued that pending
objection before the competent authority propriety demanded that
any demolition exercise ought to have been carried out any further
only after the decision was taken by the authority.

6. In view of the above, without entering into the merits of the
claim of the parties we dispose of this writ petition with a
direction to the competent authority to decide the objection filed
by the petitioners in response to the public notice issued on
08.06.2022 strictly in accordance with law. It will be open for the
petitioners to raise all such grounds as may be available to them or
may be advised including the ground regarding competence of the
authority in issuing orders for demolition over and above the land

Wn-
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in question.

7. It is given to understand that the petitioners shall also not be
raising any further construction over the land in question.

8. The appropriate decision shall be taken by the authority within a
period of 30 days of production of certified copy of this order
along with objection.

9. It is also hereby provided that until the decision is taken by the
authority competent in the matter, no further demolition exercise
shall be carried out pursuant to the notice issued on 08.06.2022
qua the petitioners are concerned.

10. It will remain open for the petitioners to file objection within a
period of three weeks from today.

Order Date :- 23.6.2023
SP/

Wn-
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IN THE HIGH COURT OF JUDICATRE AT ALLAHABAD

Fededekkkkhekkd

INDEX
IN

COUNTER AFFIDAVIT
(ON BEHALF OF RESPONDENT No. 1)

IN

CIVIL MISC. WRIT PETITION NO. 10021 OF 2023
(Under Article 226 of the Constitution of India)

(DISTRICT - GAUTAM BUDH NAGAR)

Ratna Mitra

Versus

................. Petitioner

New Okhla Industrial Development Authority & 2

Others

.............

........ RESPONDENTS

Particulars

Ann No. ’ Page

Civil Misc. Application
/s 151/ CP.E:

|2

'.
|
!

Counter Affidavit on

| behalf of Respondent No.

1

3- X%

Copy of the order dated
20.05.2013 issued in
Application No. 89/2013
- Akash Vashishtha &
Another vs Union of
India & Others

20.05.2013

Copy of the Notification
issued by the Ministry of

07.10.2016

23~ 5

Womn-
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Water Resources, River
Development and Ganga

Rejuvenation

Copy of the order passed | 10.02.2017 CA3
in Application No.
89/2013 “~ Akash
Vashishtha & Another vs 56‘— S8
Union of India & Others
by the learned National
Green Tribunal, Principal
Bench, New Delhi

Copy of the Notification 11.07.1989 CA4 Sq o 6 |

Copy of the Office Memo |01.10.2020| CAS5 62~ 33

Copies of the site maps, CA6

news articles, drone

photos and news photos 49~ 49
(colly.)

Aadhar Card } loo

Dated: 052023

o=

(ANKUR AGARWAL)

Counsel for Respondent No. 1
A.O.R.: A/A-0123/2017
Chamber No. 72,

High Court, Allahabad

Mob: 9936797235

Winm-
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IN THE HIGH COURT OF JUDICATRE AT ALLAHABAD

TRRERERRERERE

CIVIL MISC. APPLICATION NO. of 2023
(Under Section 151 of C.P.C.)
IN

COUNTER AFFIDAVIT
(ON BEHALF OF RESPONDENT No. 1)
IN
CIVIL MISC. WRIT PETITION NO. 10021 OF 2023
(Under Article 226 of the Constitution of India)

(DISTRICT - GAUTAM BUDH NAGAR)

Ratna Mitra, D/o Late Sh. D.N. Das R/o KB-001,
Sector 63A, Noida, Uttar Pradesh - 201307,

................. Petitioner

Versus

1. NEW OKHLA INDUSTRIAL DEVELOPMENT
AUTHORITY THROUGH ITS CHIEF EXECUTIVE
OFFICER AT ADMINISTRATIVE COMPLEX, SECTOR-
6, NOIDA - 201301, DISTRICT GAUTAM BUDH
NAGAR, UTTAR PRADESH, INDIA.

2. NATIONAL MISSION FOR CLEAN GANGA MINISTRY
OF JAL SHAKTI (DEVELOPMENT OF WATER
RESOURCES, RIVER DEVELOPMENT & GANGA
REJUVENATION) GOVERNMENT OF INDIA 1T
FLOOR, MAJOR DHYAN CHAND NATIONAL STADIUM,
INDIA GATE, NEW DELHI -~ 110002.

3. STATE OF UTTAR PRADESH THROUGH ITS CHIEF
SECRETARY.

..................... RESPONDENTS
To,

The Hon’ble Chief Justice and his other
companion Judges of the aforesaid Court.

Won- ?u
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The humble application of the above-named
applicants Most Respectfully shows as under:

That the full facts and reasons have been mentioned
in the accompanying affidavit which forms part of

this application.

That in view of the facts and circumstances
narrated in the accompanying counter affidavit, it is
expedient in the interest of justice that this Hon’ble
Court may graciously be pleased to accept the

present counter affidavit and treat it as part of the

case.
That this application will be filed on .2023 and
it will be taken up on .2023.

PRAYER

[t is therefore, most respectfully prayed that .

this Hon’ble Court may kindly be pleased to accept
the present counter affidavit and treat it as part of
the case and or to pass any other and further order
which may deem fit and proper under the facts and

circumstance of the case so that justice be done.

Dated: oy, -2023

gﬁ..

(ANKUR AGARWAL)

Counsel for the Respondent No. 1
A.O.R.: A/A-0123/2017
Chamber No. 72,

High Court Allahabad.

Mob: 9936797235

L' I

Wmnm-
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IN THE HIGH COURT OF JUDICATRE AT ALLAHABAD

Fe e v v de e dedede v

COUNTER AFFIDAVIT
(ON BEHALF OF RESPONDENT No. 1)
IN
CIVIL MISC. WRIT PETITION NO. 10021 OF 2023
(Under Article 226 of the Constitution of India)

(DISTRICT ~ GAUTAM BUDH NAGAR)

Ratna Mitra, D/o Late Sh. D.N. Das R/o KB-001,
Sector 63A, Noida, Uttar Pradesh — 201307.
................. Petitioner

Versus

1. NEW OKHLA INDUSTRIAL DEVELOPMENT
AUTHORITY THROUGH ITS CHIEF EXECUTIVE
OFFICER AT ADMINISTRATIVE COMPLEX, SECTOR-
6, NOIDA - 201301, DISTRICT GAUTAM BUDH
NAGAR, UTTAR PRADESH, INDIA.

2. NATIONAL MISSION FOR CLEAN GANGA MINISTRY
OF JAL SHAKTI (DEVELOPMENT OF WATER
RESOURCES, RIVER DEVELOPMENT & GANGA
REJUVENATION) GOVERNMENT OF INDIA 1ST
FLOOR, MAJOR DHYAN CHAND NATIONAL STADIUM,
INDIA GATE, NEW DELHI - 110002.

3. STATE OF UTTAR PRADESH THROUGH ITS CHIEF
SECRETARY.

..................... RESPONDENTS

Affidavit of Devendra Pratap Aged about
45 years, Son of Shri Hari Lal Ram,
Presently posted as Officer On Special
Duty in New Okhla Industrial
Development Authority (NOIDA),
Gautambudh Nagar, Religion: Hindu,

Nationality: Indian, Occupation: Service

W (Deponent)
L
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I, the deponent above named do hereby solemnly

affirm and state on oath as under; -

. That the Deponent is posted as Officer On Special

Duty in New Okhla Industrial Development Authority
(NOIDA), Gautambudh Nagar and as such he is well

acquainted with the facts of the case deposed to below.

. That before giving a parawise reply to the averments as

contained in the aforesaid writ petition, certain
material facts and orders need to be bought on record

for deciding the controversy at hand.

. That the learned National Green Tribunal, Principal

Bench, New Delhi (hereinafter referred to as ‘NGT) in
Application No. 89/2013 — Akash Vashishtha & Another
vs Union of India & Others vide its order dated
20.05.2013 issued an ad interim injunction which

stated as follows —

“In view of the abave circumstances, we hereby issue ad interim injunction
restraining any illegal and unauthorized construction, be it temporary or
permanent, on the flood plain zone of river Yamuna in the NCT of Delhi,
State of Haryana and State of Uttar Pradesh. All Authorities of the
respective States including the Police, Irrigation Department, Environment
Department and PWD and all the public Authorities and Corporations shall
ensure that no illegal and unauthorized construction is raised upon the
flood plain zone of river Yamuna. Wherever unauthorized and illegal
constructions have been raised steps should be taken to demolish the same

in accordance with law.

Similar order and injunction shall operate in regard to river Hindon as

well.”

g
Wim-
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Copy of the order dated 20.05.2013 issued in
Application No. 89/2013 - Akash Vashishtha &
Another vs Union of India & Others is filed herewith as
ANNEXURE No. CAl.

. That subsequently, the Central Government vide a

Notification dated 07.10.2016 issued by the Ministry of
Water Resourccé, River Development and Ganga
Rejuvenation providing for the protection of the flood
plain, fixation thereof and the activity which can be
carried out in the flood plain. Copy of the Notification
dated 07.10.2016 issued by the Ministry of Water
Resources, River Development and Ganga
Rejuvenation is filed herewith as ANNEXURE No. CA2.

. That the aforesaid Notification dated 07.10.2016 has

been issued by the by the Ministry of Water Resources,
River Development and Ganga Rejuvenation for the

following aims and objectives: -

“Whereas it is necessary to constitute authorities at Central, State and
District levels to take measures for prevention, control and abatement of
environmental pollution in River Ganga and to ensure continuous adequate
flow of water so as to rejuvenate the River Ganga to its natural and pristine
condition and for matters connected therewith or incidental thereto;

And whereas the River Ganga is of unique importance ascribed to reasons
that are geographical, historical, socio-cultural and economic giving it the
status of a National River;

And whereas the River Ganga has been facing serious threat due to
discharge of increasing quantities of sewage, trade effluents and other
pollutants on account of rapid urbanisation and industrialisation;

And whereas, the demand for water of River Ganga is growing for
irrigation, drinking water supplies, industrial use and hydro-power due to
increase in population, urbanisation, industrialisation, infrastructural
development and taking inte account the need to meet competing demands;

And whereas there is an urgent need-

¥
Womn-
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(a) to ensure effective abatement of pollution and rejuvenation of the River
Ganga by adopting a river basin approach to promote inter-State and inter-
sectoral co-ordination for comprehensive planning and management;

(b) to maintain ecological flows in the River Ganga with the aim of
ensuring continuous flows throughout its length so as to restore its
ecological integrity that enables it to self rejuvenate;

(c] for imposing restrictions in areas abutting the River Ganga in which
industries, operations or processes, or class of industries, operations or
processes shall not be carried out or shall be carried out subject to certain
safeguards;

(d) to make provision for inspection of any premises, plants, equipment,
machineries, manufacturing or other processes, materials or substances
and giving direction to the authorities, officers and persons as may be
necessary to take steps, for prevention, control and abatement of
environmental pollution in the River Ganga;

(e) for carrying out and sponsoring investigations and research relating to
problems of environmental pollution in the River Ganga and examination of
such manufacturing processes, material and substance as are likely to cause
environmental pollution;

(f) for coliection and dissemination of information in respect of matters
relating to environmental pollution in the River Ganga and preparation of
manual, codes or guide relating to the prevention, control and abatement of
environmental pollution;

And whereas the State Governments concerned, being equally responsible
for Ganga rejuvenation, are required to co- ordinate and implement the
river conservation activities at the State level, and to take steps for
comprehensive management of the River Ganga in their States;

And whereas it is required to have planning, financing, monitoring and
coordinating authorities for strengthening the collective efforts of the
Central Government and the State Governments and authorities under this
Order for effective abatement of poliution and rejuvenation, protection and
management of the River Ganga;”

6. That subsequently, it was stated in clause (1) of the
aforesaid Notification that this Notification may be

called as “River Ganga (Rejuvenation, Protection

and Management) Authorities Order, 2016.”

(hereinafter referred to as ‘Order, 2016)).

7. That the aforesaid Order, 2016 further in Clause (2)
stated that “This Order shall apply to the States

Wom- &/
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comprising River Ganga Basin, namely, Himanchal
Pradesh, Uttarakhand, Uttar Pradesh, Madhya
Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana,
Rajasthan, West Bengal and the National Capital
Territory of Delhi and such other States, having major
tributaries of the River Ganga as the National Council
for Rejuvenation, Protection and Management of River
Ganga may decide for the purpose of effective
abatement of pollution and rejuvenation, protection and

management of the River Ganga.”

. That under Clause (3) of the Order, 2016 various

definitions have been provided. The following

definitions are of importance to the controversy at
hand -

(c) "Buffer Area” means an area which extends beyond the flood plain of a
stream;

(1)°Flood Plain” means such area of River Ganga or its tributaries which
comes under water on either side of it due to floods corresponding to its
greatest flow or with a flood of frequency once in hundred years;

(s)"River Bed" means the dried portion of the area of River Ganga or its
tributaries and includes the place where the River Ganga or its tributaries
run its course when it fills with water and includes the land by the side of
River Ganga or its tributaries which retains the water in its natural
channel, when there is the greatest flow of water;

(ze) Tributaries of River Ganga" means those rivers or streams which
flow into River Ganga and includes Yamuna River, Son River, Mahananda
River, Kosi River, Gandak River, Ghaghara River and Mahakali River and
their tributaries or such other rivers which National Council for
Rejuvenation Protection and Management of River Ganga may, by
notification, specify for the purposes of this Order.

. That Clause (4) of the Order, 2016 provides -

4. Principles to be followed for rejuvenation, protection and
management of River Ganga. - (1) The following principles shall be
followed in taking measures for the rejuvenation, protection and
management of River Ganga, hamely:-

(i) the River Ganga shall be managed as a single system;

Won- rx_,
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(i) the restoration and maintenance of the chemical, physical, and
biological quality of the waters of River Ganga shall be achieved in a time
bound manner;

(iii) the River Ganga shall be managed in an ecologically sustainable
manner;

{iv) the continuity of flow in the River Ganga shall be maintained without
altering the natural seasonal variations;

(v} the longitudinal, lateral and vertical dimensions (connectivities) of
River Ganga shall be incorporated into river management processes and
practices;

(vi) the fn.tegrm; relationship between the surface flow and sub-surface
water (ground water] shall be restored and maintained;

(vii) the lost natural vegetation in catchment area shall be regenerated
and maintained;

(viii) the aquatic and riparian biodiversity in River Ganga Basin shall be
regenerated and conserved;

(ix) the bank of River Ganga and its flood plain shall be construction
free Zone to reduce pollution sources, pressures and to maintain its
natural ground water recharge functions;

(x) the public participation in rejuvenation, protection and management,
revision and enforcement of any regulation, standard, effluent limitation
plan, or programme for rejuvenation, protection and management shall be
encouraged and made an integral part of processes and practices of River
Ganga rejuvenation, protection and management.

(2)National Mission for Clean Ganga may, having regard to the needs of the
people of the country, advances in technology and socio economic
conditions of the people and to preserve the rich heritage of national
composite culture, specify additional principles in addition to the principles
specified under sub-paragraph (1).

That pertinently, in Clause (6) of the aforesaid Order,
2016 the following has been provided -

6. Prevention, control and abatement of environmental pollution in
River Ganga and its tributaries. -

' -

2)csin

(3) No person shall construct any structure, wi hether permanent or

temporary for residential or commerciai or industrigl or any other
purposes in the River Ganga, Bank of River Ganga or its tributaries or:
active flood plain area of River Ganga or its tributaries:

Won- ﬁ/
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Provided that in exceptional circumstances like natural calamities or
religious events at traditional locations, temporary structures can be raised
after prior permission of the National Mission for Clean Ganga acting
through the State Ganga Committee and the District Ganga Committee:

Provided further that in case any such construction has been completed,
before the commencement of this Order, in the River Bank of River
Ganga or its tributaries or active flood plain area of River Ganga or its
tributaries, the National Mission for Clean Ganga shall review such
constructions so as to examine as to whether such constructions are
causing interruption in the continuous flow of water or pollution in River
Ganga or its tributaries, and if that be so, it shall cause for remaving
them.

(4) No person shall do any act or carry on any project or process or
activity which, notwithstanding whether such act has been mentioned in
this Order or not, has the effect of causing pollutionin the River Ganga.

(5) It shall be the duty of the National Mission for Clean Ganga, every
Specified State Ganga Committee or specified District Ganga Pratection
Committee, local authority and all other authorities and persons to
disseminate widely and bring to public notice, using various means,
information captured in reports and the aforesaid measures in the local
language in every village, town, city and other areas abutting River
Ganga and its tributaries.

That, thus, with the issuance of the Order, 2016 it is
amply clear that the intent of the Government is to
protect the flood plain area of the River Ganga and its
tributaries including the river Yamuna, Hindon etc.
and consequently, the Order, 2016 is patently clear
that no person shall construct any structure, whether

permanent or temporary for residential or

commercial or industrial or any other purposes in the
River Ganga, Bank of River Ganga or its tributaries or

active flood plain area of River Ganga or its tributaries.

That, consequently on 10.02.2017, after the issuance
of the aforesaid Notification/Order dated 07.10.2016,
the Application No. 89/2013 - Akash Vashishtha &
Another vs Union of India & Others was dismissed as

infructuous by the learned National Green Tribunal,

Principal Bench, New Delhi. Copy of the order dated
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10.02.2017 passed in Application No. 89/2013 -
Akash Vashishtha & Another vs Union of India &
Others by the learned National Green Tribunal,

Principal Bench, New Delhi is filed herewith as
ANNEXURE No. CA3.

13. That the statutory provisions are also of relevance to
the issue at hand. Section 2(d) & 10 of the U.P.
Industrial Area Development Act, 1976 state -

“(d) 'Industrial Development Area' means an area declared as such by the
State Government by notification.”
Pertinently, the village Nagla Nagli has been notified in
‘on 11.07.1989 and is part of the riverfront
development zone under the Master Plan 2031 of the
Noida Development Authority. Copy of the notification
dated 11.07.1989 is filed herewith as ANNEXURE No.
CA4.

14. That Section 17 of the Act is explicitly lucid and states

17. Overriding effect of the Act. - Upon any area being declared on
industrial development area under the provision bf this act, such area, if
included in the master plan or the zonal development plan under the Uttar
Pradesh Urban planning and Development Act, 1973, or any development
plan under any other Uttar Pradesh Act, shall with effect from the date of

such. declaration be deemed to be excluded from any such plan.

The Petitioner has not adduced any
evidence/documents wherein any permission for
construction has been extended by the Noida
Authority.

15. That Clause 20.2. and 20.3 of the Noida Area Building
Regulations, 2010 propounds -

W h"
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20.2 - “Unsafe Building": An unsafe building shall be considered to
constitute danger to public safety hygiene and sanitation and shall be
restored by repair or demolished or dealt with as otherwise directed by the

Chief Executive Officer of the Authority.

20.3 "Unauthorised development”: In case of Unauthorised development, the
Chief Executive Officer or an authorized officer by the Chief Executive
Officer shall-

(i) Take suitable action which may include demolition of unauthorized
warks, sealing of premises, prosecution and criminal proceedings against

the offenders in pursuance of relevant Acts in force.

(ii) Take suitable action against the technical person concerned.”

That the petitioner in the aforesaid petition has raised
objections regarding the jurisdiction of the Noida
authority. Apropos the jurisdiction of the Noida
Authority it is pertinent to point out that the Chief
Engineer/ Head Of Department of the Irrigation
Department vide letter no. 38/@1070304-09%.f.7.-3 dated

15.01.2015 issued directions to the Noida Authority,

which is as under -

s

Iowo N Rftm AR 4 wroum W wiE @9 WH/ e ©F 89 o
o @ Wy § u=l et R 21 3w B9 # sowo @t Ral & fom
YHEEN TS W S/ weTe o Ui e oRwifte R s g

e @ iR

1. wEl 78 B ol 3R AR aedy Aiffa @ 0W wiEl W QY weadt @
e &1 &

2. gl A& @ A Si% Wi vedw fiffa T @ 0 R o e &
# 1:50 91@ amda wen Trr & | 1:25 91E AT & 99 & |

v
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-

sfterdt afdar ¥ T @ve SN TEY aiaen, T8 Reei-25 BN e

@ 9 &7 4 8 ¥ 33y Ha/pw grew @ [ a1 @ gfe § qga &
g ¢l gl ® [BR §99 919 a9 GeRy 7ag A7 ST [eearet
& HFUR [SrgT [Fd 7T &/ deqy &1 39T &vd §HY SN dRdl @
&9 % A7 Py rd 8 6 U 6w 98 & 99 98 4 @ @ &
Tt eft i BIE sy (AT 7 8 @ Hwer & e o-aT @ E @
g8 @7 Yt Uy B oar o7l ge-aF A e ot mew e fAmfu g #t
Ry & wfew & o9 918 & WHY Ta WY g3 4 §7 oAy FAEi W qr
@ TEI9 H TNy T 81§ qE G ST T q8%V qeay ¥ SHR
gesy @ ot efouvg @w wwar & e [iver @ sitalfe e sEriT
doed & 4R - @ e B # yae aa #1 39 ave @ Frdery ¥
AN W, YR G, SERYY, Taay, EgY Y @
I SIEGHTYY FBHIIG], GINTYY ATIel @igy fdarde 3 B qEH
g 7 dedy @ Aee W | W E Ay B R A Tve-TiegEETR
weedieran @ S # g

..... 39 T gY Ry (A T a6 W g S Y4 [l At ger @
wrlysrveard! Fafol 2 e @y S arT g @ g ¥ srave
&1 arzen wfdsy ¥ w3 ff g1 @ AR BT WET AT U8 GEar 81 98
# sy & & qo Ao T g B AR i 98 Redl @
BT F0-89/2013, HTHTY ARG A AT 3w Ff0eA T I frAid
20.05.2013 @ JGUER ¥ ©F T 3 & ot yer @ At s
of: wfaefRe & aar 39 S @ R W g2 S @ yifeend gl....”

That the Executive Engineer, Sinchai Nirman Khand,
Ghaziabad vide its letter dated 29.06.2022 informed -

el qd Rved 78 B gE &7 ¥ @ w oy wad B gl o1 i A

# g @ 957 @ wfere & TR $ R TR 9 9 Jey [kEl

¥ e Rerd & orur Romg 5 1 €| dedy &1 RomeT o

mﬂwﬁ%%ﬁmﬁMﬁmmﬁmﬁw%m%
Y
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A W wnfdd & ot o, 3 @€ ardw fmivr 7 @ & @ fae el
SH-UF W BN B AT T O 9T B oer ol gE-a H R ot weR @
Fefor 8= @ Ry & wRe & om @ 9 ® 99 9 "W W A
ady vl & ot & g8d ¥ aeRE IS B W T8 I A T s8N
dedy ¥ THIAT W qedy P N g w5 woa § R Awer &
s vd s Ykt ¥ Al o o A 9 wae W &
3 WU @ Ao @ RE oW aigaqe vd ereeIgR @ gy
T =4 wedy & sl Pee § I8 W@ & TP @ P Ti-
1996 % w1 78 & AR W e dedy e &y am g AL
amTE A we T ol faeE ¥ @ e o oSt A 3 9 g 9 o
TreRgETTR waeTee B Al F |

. 8% T gy dy (i e gg-eF & o 9 (et off yew &
wirdfi/srermll fAATo @1 FAEET fear T A gen @ g ¥ aaeEs
g1 sz wfawy & o+t g @ R &1 g Bv 7S e Bl

That it is also pertinent to submit here that the Master
Plan - 2031 was approved by the Noida Authority
Board on 25.08.2011 and the no-objection to it was
granted by the State Govt. on 29.09.2011. As per the
Master Plan - 2031 Noida is situate between the rivers
Yamuna and Hindon and the total area covered under
Noida is approximately 20,000 hectares, out of which
approximately 15,000 hectares land is earmarked for
urbanization and approximately 5000 hectares land is
the flood plain zone of both the aforesaid rivers. This
flood plain zone area land has been shown under the
riverfront development zone. Clause 5.11 of the Master
Plan- 2031 Report apropos riverfront development area

provides -

“...Noida is bounded by the two embankments of river Yamuna and

Hindon. Urbanisation is proposed broadly within the area between these
two embankments. De Won- of urf? activities has not been proposed
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in more than 5000 hectare land situated in the river front area of both the
rivers because this basically a flood effected area. The river Yamuna suffer
from inadequate flow and quantum of water during majority time of the
vear. Rapid urbanization, encroachment on the river banks and over
exploitation of water in Delhi has resulted in the dwindling of water flow in
the river. The river is highly polluted due to discharge of untreated
wastewater through drain. However, the river Yamuna generates very high
level of water flow during rainy seasons and sometimes due to discharge of
rainy water from dams cause floods in the areas of Delhi and Noida.
Conservation of flood prone area is essential. Therefore, urban activities
have not been proposed in the river front areas of both the rivers. This
entire area Is proposed to be kept as green and open. However, it s
proposed that the river front areas shall be developed for recreational and
tourist activities with the provision of some temporary and removable
structure on 1 precent area of a specific development project. A detailed
plan of the development of river front areas is proposed to be prepared
after a detailed study of its environmental conditions and potentials of
development. It is a sensitive area and needs a detailed study to understand
the cycle of flood occurrence, the ground water recharge potential and
requirement, potential of reclamation and the potential of making this area

physically accessible and functional.”

That the aforesaid provision clearly specifies that are
the first instance a detailed plan of the riverfront
development area shall be prepared and the same will
have entertainment, recreational, tourism activities
etc. For entertainment, recreational and tourism
activities a maximum area of 1% shall have temporary
and removable structures and permission for the same
shall be given by the Authority.

That under Chapter 7 in clause 7.1.1 of the master
plan-2031 the term Use Zone has been mentioned
wherein 8 Use Zones, namely, residential, commercial,

industrial, recreational, public and semi-public,

Won- ﬂ'
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transport,  agricultural/water  body, riverfront

development area have been mentioned.

That the petitioners plot in question comes under the
riverfront development area aé enumerated in the
Noida master pian— 2031. Under clause 3.3.1 of the
master plan report, permissible activities under
various land use have been mentioned and the same
has been displayed in the form of a matrix. In this
matrix various land use activities apropos permissible
activities, conditional permissible activities, activities
permitted by the Authority Board and prohibited
activities have been mentioned. In this matrix
riverfront development has not been mentioned and as
such, thus, it is clarified that no development activity

is permitted in the riverfront development area.

22. That the land use activity related to farmhouse has

been mentioned under point 9.2 in the aforesaid
matrix. On observing the Row of a farmhouse, it is
evident that this activity is allowed in residential,
institutional and agricultural land use and as such is
forbidden/prohibited in any other land use. It is
pertinent to mention here that firstly residential,
institutional or agricultural land is acquired by the
Authority and subsequently the layout is prepared by
the authority and then the same is allotted. If in the
layout plan the plot is proposed for a farmhouse then
subsequently the authority as per provisions of the
Building Bylaws, 2010 sanctions the layout map of the
same. Thus, it is evident that without the express

approval from Noida and without getting the

permission/map sanctioned no construction is legal.

(- ¢
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23. That pertinently, a meeting of the District Disaster

24.

Management Committee was also convened by the DM
Gautam Budh Nagar/President District Disaster
Management Committee on 30.09.2020 and various
decisions pertaining to the past disaster events and
certain decisions were taken to reduce possible
natural/man-made disasters in the future. It was
decided -

‘TE 78 N S ¢ 5 R amgr veRm witeRe, Mengee R @ Yo
fame 30.00.2020 FqE & WRaw-30 & fag wew A ¥ vEd fpm T &
“ A, et Tvi/Ace/agT vem-a sitenfie R mRewn @ st a7
P orfa SieaTgaR At gt F § T aewr & sgan wRe A
A/AIERE FAT sy @ @ g7 # &l B g5 # fory sy vd sl
e ¥ Y @ @y @ REfyslamsaeE/aneT @ FEET w9
Riftrama srdardt s # fory stenfies fer mieven vd gier Ry @ g
Sfdera wrdardt gty @ wgl.” fren T wRf, degeTr @ dow
festen 25.10.2021, 25.04.2022 TF 19.05.2022 ¥ foranfuem, MgaT R &N
o wriqa § W T T feveT AfEl & 9 &9 § oy vE e i @
gerh WM & feRm fear man g1

Copy of the Office Memo dated 01.10.2020 is filed
herewith as ANNEXURE No. CAS.

That the recent floods in the river Yamuna and Hindon
wreaked havoc in the city of Noida and its surrounding
areas and in particular the areas in the flood plain
were completely submerged in the flood waters. The
illegal structures (both allegedly temporary and
permanent) were submerged and workers employed in
these illegally constructed farm houses had to be
rescued by the Authorities. The stand of Noida was

vindicated by the turn of the recent events and the

illegal structures in th'e flood plains of both rivers,

Womn- E/

67



738
%

namely, Yamuna and Hindon posed a grave threat to
the public at large. Sector 135 wherein the Fenced
developed Farmland with road access ccnmprfsing
0.1265HA situated in Khata No. 3 of Khet No. 248/6
measuring 16-18-0 pukhta identified in the sale deed as
Plot No. 24 Phase-2 of Green Beauty Farm’ of the
Petitioner is situated (in the flood plain of river
Yamuna) was the one of the worst hit in the recent
floods. Copies of the site maps, news articles, drone
photos and news photos are collectively filed herewith
as ANNEXURE No. CA6.

PARAWISE REPLY

25. That the contents of paras 1, 2 & 3 of the writ petition

need no reply.

26. That the contents of para 4 of the writ petition are
denied and in reply it is submitted that in compliance
to the order dated 07.07.2022 passed in Writ C No. -
18520/2022 by this Hon’ble Court, the Authority has
decided the representation of the Petitioner and passed
its order dated 14.02.2023 within the four corners of
the prevailing law and rules. The construction done /
being done by the Petitioner in the Plain Flood Zone is
illegal and unauthorized as already illustrated in the
preceding paras of this CA.

27.That the contents of para 5 of the writ petition need no

reply.

Won- \ﬁf’
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28. That the contents of paras 6 & 7 of the writ petition

29,

30.

3L

are denied and in reply it is submitted that the village
Chak Mangrola is a notified village of the Authority

since 1997. Moreover, in the impugned order dated
14.02.2023 it is clearly written ~ "UH-9@ #Ren T 3",

Thus, the contention of the Petitioner is vague and
untenable and is liable to be rejected. Moreover, the
Respondent Authority in compliance to the order dated
07.07.2022 passed in Writ C No. - 18520/2022 by this
Hon'ble Court, the Authority has decided the
representation of the Petitioner and passed its order
dated 14.02.2023 within the four corners of the
prevailing law and rules. The construction done /
being done by the Petitioner in the Plain Flood Zone is
illegal and unauthorized as already illustrated in the

preceding paras of this CA.

That the contents of paras 8 & 9 of the writ petition

need no reply.

That the contents of paras 10 & 11 of the writ petition
are denied and in reply it is submitted that the
Authority has decided the representation of the
Petitioner and passed its order dated 14.02.2023 as
per law and rules. The construction done / being done
by the Petitioner in the Plain Flood Zone is illegal and

unauthorized.

That the contents of para 12 of the writ petition are
denied and in reply it is submitted that the Authority
has decided the representation of the Petitioner and

passed its order dated 14.02.2023 as per law and

rules and it is pertinent to submit here that all facets,

Wmnm- ;}(

69



32.

33.

34.

740

communications and letters/orders per se have been
relied upon and duly considered by the Respondent

Authority before passing the reasoned and speaking
order dated 14.02.2023.

That the contents of para 13 of the writ petition need

no reply.

That the contents of para 14 & 15 of the writ petition
are denied and in reply it is submitted that the
Petitioner has raised permanent construction over the
said plots in question and as such the constructions
done / being done by the Petitioner in the Plain Flood
Zone are illegal and unauthorized. With the issuance
of the Order, 2016 it is amply clear that the intent of
the Government is to protect the flood plain area of the
River Ganga and its tributaries including the river
Yamuna, Hindon etc. and consequently, the Order,
2016 is patently clear that no person shall construct
any structure, whether permanent or temporary for
residential or commercial or industrial or any other
purposes in the River Ganga, Bank of River Ganga or
its tributaries or active flood plain area of River Ganga

or its tributaries.

That the contents of paras 16, 17 & 18 of the writ
petition need no reply.

. That in reply to the contents of para 19 & 20 of the

writ petition it is submitted that the Respondent
Authority has dealt with this in detail in paragraph ‘3’
of its order dated 14.02.2023 and, moreover, in
compliance to the orders dated 14.06.2022 &

07.07.2022 passed by this Hon’ble Court the

Wmnm- Y
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Respondent Authority has decided the representation
of the Petitioner and passed its order dated
14.02.2023 within the four corners of the prevailing

law and rules.

That in reply to the contents of para 21 & 22 of the
writ petition it is submitted that the representation
presented by the petitioner was decided by the
Respondent Authority as per the prevalent law and
rules. The detailed disposal of the representation has
been done vide order dated 14.02.2023 and its proper
intimation/information has been made available to the

petitioner.

The in reply to the contents of para 23, 24 & 25 of the
Writ petition it is submitted that a correct order dated
14.02.2023 has Dbeen passed after detailed
discussion/deliberations on the points raised by the
petitioner in his reply dated 16.07.2022. A detailed
and a speaking order has been passed. by the
Authority.

That the contents of para 26 of the writ petition are
denied and in reply it is submitted that at various
places in the flood plain zone area and dam road
visible and clear warning boards have been installed
by the Respondent Authority, in which it is clearly
mentioned that no construction work is allowed in the
flood plain zone area. From time to time such
warnings have also been given through social media

and print/electronic media by the Authority.

That the contents of para 27 of the writ petition are

not admitted as stated and in reply it is submitted that

-
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the various people who have purchased respective
plots at the area in question, have flouted the rules in
making constructions over the same. With the
issuance of the Order, 2016 it is amply clear that the
intent of the Government is to protect the flood plain
area of the River Ganga and its tributaries including
the river Yamuna, Hindon etc. and consequently, the
Order, 2016 is patently clear that no person shall

construct any structure, whether permanent or

temporary for residential or commercial or industrial
or any other purposes in the River Ganga, Bank of
River Ganga or its tributaries or active flood plain area
of River Ganga or its tributaries. The same has been
rightly referred to as encroachments and as far as the
payment of stamp duty is concerned the same is

concerned with the revenue department of the
Government of U.P. and not with the answering

Respondent.

That the contents of para 28 of the writ petition are
denied and in reply it is submitted that the total
notified area of Noida is about 20,000 ha, out of which
about 5,000 ha of land is situated in the river flood
zone of Yamuna and Hindon rivers. In Noida Master
Plan-2031, most part of this flood plain zone is
planned wunder River Front Development Zone.
Unauthorized and illegal plotting and farmhouses are
being constructed in this area by selling the land
situated in the flood plain zone by some persons at a
very low price. In relation to the illegal and

unauthorized construction taking place in the flood

plain zone in the year 2013, the following interim order
Won- }ﬁ
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was passed by the Hon’ble Green Tribunal, New Delhi
on 20.05.2013, in case number - 89 / 2013, Akash

Vashisht and others vs. Government of India and

others -

“In view of the above circumstances, we hereby issue ad interim
injunction restraining any illegal and unauthorized construction,
be it temporary or permanent, on the flood plain zone of river
Yamuna in the NCT of Delhi, State of Haryana and State of Uttar
Pradesh. All Authorities of the respective States including the
Police, Irrigation Department, Environment Department and
PWD and all the public Authorities and Corporations shall ensure
that na illegal and unauthorized construction is raised upon the
flood plain zone of river Yamuna, Wherever unauthorized and
illegal constructions have been raised steps should be taken to

demolish the same in accordance with law.

Similar order and injunction shall operate in regard to river

Hindon as well.”

Hence, the impugned order dated 14.02.2023 is totally
within jurisdiction and has been passed after careful

deliberation and discussion.

That the contents of paras 29 & 30 of the writ petition
are denied and in reply it is submitted that the total
area of the notified area of Noida is about 20,000 ha,
out of which about 5,000 ha of land is situated in the
river flood zone of Yamuna and Hindon rivers. In Noida
Master Plan-2031, most part of this flood plain zone is
planned wunder River Front Development Zone.

Unauthorized and illegal plotting and farmhouses are

being constructed in this area by selling the land

(- -
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situated in the flood plain zone by some persons at a
very low price. That pertinently, in Clause {6) of the
Order, 2016 the following has been provided -

6. Prevention, control and abatement of environmental pollution in
River Ganga and its tributaries. -

Provided that in exceptional circumstances like natural calamities or
religious events at traditional locations, temporary structures can be
raised after prior permission of the National Mission for Clean Ganga
acting through the State Ganga Committee and the District Ganga
Committee:

Provided further that in case any such construction has been completed,
before the commencement of this Order, in the River Bank of River Ganga or
its tributaries or active flood plain area of River Ganga ar its tributaries, the
National Mission for Clean Ganga shall review such constructions so as to
examine as to whether such constructions are causing interruption in the
continuous flow of water or pollution in River Ganga or its tributaries, and
if that be so, it shall cause for removing them.

(4) No person shall do any act or carry on any project or process or
activity which, notwithstanding whether such act has been mentioned in
this Order or not, has the effect of causing pollution in the River Ganga.

(5) It shall be the duty of the National Mission for Clean Ganga, every
Specified State Ganga Committee or specified District Ganga Protection
Committee, local authority and all other authorities and persons to
disseminate widely and bring to public notice, using various means,
information captured in reports and the aforesaid measures in the local
language in every village, town, city and other areas abutting River Ganga
and its tributaries.

Moreover, the Petitioner’s farmhouse is situate
between the dam of the irrigation department and
the Yamuna river and the same is in the flood plain

ZOone area.

42.That in reply to the contents of para 32 of the writ

petition it is submitted that the irrigation department

W/
(‘m v
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vide its letter dated 15.01.2015 has lucidly defined a
‘Flood Plain Zone/Area’ and in the order dated
14.02.2023 a detailed discussion regarding the same
has been done under points 4, 5, 6 & 7 respectively
and in the preceding paras of this CA.

43.That the contents of para 33 of the writ petition are
denied and in reply it is submitted that point no. 3 of
the order dated 14.02.2023 deals with the issue as

averred in detail.

44 . That the contents of para 34, 35 & 36 of the writ
petition are denied and in reply it is submitted that in
light of the UP Industrial Area Development Act 1976,
government orders/orders issued by Irrigation
Department and orders of District Disaster
Management Committee, Gautam Budh Nagar, District
Ganga Committee, Gautam Budh Nagar, the action

taken by the Authority is legal.

45.That in reply to the contents of paras 37, 38 & 39 of
the writ petition it is submitted that illegal and
unauthorized construction work has been done by the
petitioner in violation of the rules in the Plain Flood
Zone. Definition of flood plain zone/area, rules and

orders etc. are clearly mentioned in the order dated

14.02.2023.

46.That the contents of para 40 of the writ petition are
not admitted as stated hence denied and in reply it is
submitted that it is the responsibility of a citizen to act
in accordance with the orders, rules and laws issued

by the government.
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47.That contents of paras 41 & 42 of the writ petition

need no reply.

48.That in reply to the contents of para 43 of the writ
petition it is submitted that the irrigation department
vide its letter dated 15.01.2015 has lucidly defined a
‘Flood Plain Zone/Area’ and in the order dated
14.02.2023 a detailed discussion regarding the same
has been done under points 4, 5, 6 & 7 respectively,

49.That contents of para 44 of the writ petition need no
reply.

50.That the contents of para 45 of the writ petition are
denied and in reply contents of para 18 of this CA are

reiterated and reaffirmed.

51.That in reply to the contents of para 46 of the writ
petition it is submitted that the order dated
14.02.2023 has been passed in accordance with the

rules, orders and law which is valid.

52.That the contents of para 47 of the writ petition are
denied and in reply it is submitted that the Petitioner
has indulged in constructing a permanent structure in
the Flood Plain Zone/Area and as such the same is

unauthorized and illegal.

53.That the contents of para 48 of the writ petition are
denied and the Petitioner is trying to subvert the issue

at hand by indulging in baseless discussions.

54.That the contents of paras 49, 50 & 51 of the writ

petition are denied and in reply it is submitted that
contradictory statements are being taken by the
petitioner to deﬁWﬂh/ illegal construction. On one
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hand, in paragraph number 14 of the writ petition, it
has been stated by him that he is doing fish farming
on the land in question, whereas in paragraph number
51 of the writ petition, he has stated that he has
construction on the land in question. The Petitioner is
trying to confound the issue and create confusion with

his contradictory pleadings.

55.That the contents of paras 52, 53 & 54 of the writ

petition are denied and in reply the preceding paras of
this CA are reiterated and reaffirmed. The pucca
construction done by the petitioner in the plain flood
zone is illegal and is unauthorized. The Petitioner’s
representation dated 07.07.2022 has been disposed of
vide a speaking order no. Noida/Bhulekh/23/2629
dated 14.02.2023 and the Petitioner has been directed
to remove the illegal construction on its land situate in
the flood plain zone/area. The Petitioner is not entitled
to get any relief as prayed and the instant writ petition
deserves to be dismissed. Therefore, in pursuance of
the facts stated above it is imperative that the
aforesaid writ petition be dismissed with cost,
otherwise the answering Respondent shall sulfer

irreparable loss and injury.

That the contents of paras
. .\J.?‘.j.g].gl :}ﬁ » ﬁ.j-"u 3} ,.“.j\ H’ .3 5‘ :L(?j l}j l%.‘l -lal.'?-‘to. j'?:;). 2‘?.',).%. sesaaas
S B s st of the present

counter affidavit are true to my personal knowledge

and those contents of  paragraph nos.
2, V202,23, 9N = of the present

counter affidavit are matters of record, and paragraph

Wm- ﬁ{/
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nos. 55_,?, ...... are based on legal advice; no part of
it is false and nothing material has been concealed.

So Help Me GOD Iﬂh‘ ,

DEPONENT

I, do hereby declare that the person making this
affidavit and alleging himself/herself to be the depcnent
is very same person, the deponent is known to me from
perusal of papers produced by him before me in this

case.

()

Solemnly affirmed before me on. ED&_% .... th day of
....... MOV, 2023 at about {a .. aamfp.m. by the
deponent who has been identified by th: aforesaid
person. 1 have satisfied myself by examining the
deponent that he/she understood the contents of this
affidavit which has been read over and explained to

him /her by me.

OATH COMMISSIONER

Womn-
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IN THE HIGH COURT OF JUDICATRE AT ALLAHABAD
**ir*ﬂ;'ir*****
ANNEXURE NO. CA-1
IN

COUNTER AFFIDAVIT
(ON BEHALF OF RESPONDENT No. 1)
IN
CIVIL MISC. WRIT PETITION NO. 10021 OF 2023
(Under Article 226 of the Constitution of India)

(DISTRICT - GAUTAM BUDH NAGAR)

Ratna Mitra

................. Petitioner

Versus

New Okhla Industrial Development Authority & 2
Others

..................... RESPONDENTS

Wmnm-
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Application No. 89 of 2013
Akash Vashishtha & Anr. Vs, Union of India & Ors.

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'BLE MR, JUSTICE U.D. SALVI, JUDICIAL MEMBER
HON'BLE DR. D. K. AGRAWAL, EXPERT MEMBER
HON’BLE DR. G. K. PANDEY, EXPERT MEMBER
HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER

Present: Applicant: Mr. Amit Khemka, Advocate along with Ms. Sanorita
D. Bharali, Advocate with Mr. Akash Vashishtha,
Applicant in Person
Respondent No, 1: Ms. Neelam Rathorz, Advocate

Respondent No. 2&3: Mr. Ardhendumauli Kumar Prasad, Advocate
Respondent No. 5: . Mr. D. Rajeshwar Rao, Advocate
Respondent No. 6: . Mr. Manjit Singh, AddlL. AG

Respondent No. 8&11: Mr. Pankaj Pandey, Advocate
Respondent No. 9&12: Ms. Reena Singh, ..,_Adwcs.te with Mr. Arjun
Singh, Advocate ‘7:--
Respondent No. 10: Ms. Sushma Singh, Admate 3
Respondent No. 13: Mr. Rajesh Chhabra, Advochtip,

Date and Orders of the Tribunal
Remarks
All Respondents have been served.
Item No. 2 ; i’
May 20, 2013 The service on all Respondents is completg%a

Learned counsel appearing forr the “"ﬁ;

w-ﬂ-\.

Respondents pray for time to file Reply. Let Rephes be filed

r':'f
within four weeks from today with advance n.

allowed to complete the pleadmgs -

It is conceded before us by all 'iéar:t’;éd counsel

|appearing for respective Authorities, C.E:jﬁ'rﬁﬁfifations, NCT of
Delhi, State of Uttar Pradesh and State of Haryana that
there are unauthorized and illegal constructions raised on
the flood plain of river Yamuna. These constructions have

been raised without permission of any competent authority.

On the contrary, these Authorities including the

Wm- %“
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problems besides raising risk to human life and property.

Learned counsel appearing for the Applicant has
brought to our notice the Notification dated 16% March,
2010 1ssued by the Chief Secretary of Uttar Pradesh to all
the Authorities including the Police in the State of Uttar
Pradesh to ensure that no constructions whatsoever is
raised on the flood plain zone and whichever constructions
have been raised should be removed. The relevant extract of
the said notification state as under:-

“It is coming to the knowledge of government that
illegal constructions / encrocachments are
increasing in the flood plain zones and they are not
being controlled. While on one hand complexities
due to obstruction of natural flow of water during
floods may arise from such illegal constructions, on
the other hand, there is danger of loss of life and
property to the rcsldents In this-connection, orders
have been given in the past from: mghto time and
orders have also been given by Housing Division-I,
UP through its government Order“’ﬂ'-ﬂ’ 73/9-A-1-
1995, dated 18 May, 1995 and also ¢ @No 12432 /9-

such 11 egal constructions / encroachment
upon a careful deliberation, the.. govem
taken the following decisions :

1. Clear depiction of flood pain zqnes alo,p
as flood affected areas in the Master Pla_.
prevent any constructions in  ‘these qreas these
areas should be reserved as. Sreen. %sgqﬁld be
ensured to ban all kinds of canstruc '
plain zones under " the Zonmg Reg;;ila ns of the
concerned cities. :

2. No N@C wiil bc 'granted inder the RBO Act, UP
Urban Planning & Deyelopmen” Act 1973 and
Industrial Development . ‘Act ]973 to any kind of
construction inside the flood plain zone and nor will
be the lay-out plans of such constructions be
approved. To stop such kind of illegal constructions,
effective action would be taken uader the provisions
of the above acts.

a Artinn o he taleen hv Trrication Nenartment tn

Wom- Rf
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that no compensation would be done by the
government for any loss arising out of damages due
to floods and flood safety/relief measures will not be
undertaken and the cost of damage will be recovered
by those carrying out/having illegal constructions.

People should remove off illegal constriction at their
own will. Effective action would be taken against
illegal constructors by the concerned development
authorities/industrial development authorities and
Nagar Palika Parishads under applicable provisions
of the acts.

6. Effective action would be ensured by SSP/SPs
of all districts through the Police Station Officers to
check illegal constructions inside flood plain areas.

7. Strict compliance should be made for removing
illegal constructions as scon they are done in flood
plain areas that belong to Irrigation Department.

8. Strict, punitive action should:be taken against
officers/staff workers of concérned {fdepartments,
after fixing their accountability, if, theyfail to take
the expected action in the " of illegal
constructions”. i

Despite the above Notification and the s X
the Authorities, NCT of Delhi and the Statc b
there has been mushrooming of unauth&zed Tllegal
constructions on the flood plain zone. It 1s hlgbﬁa 'rr;,ggmat
these Authorities should diacharge thelr -

obligations in accordance with law and w1th greater sense of

responsibility.

Despite the said Notification and spéciﬂc-'_:._directions

issued to all the Authomles much lessg con trl tions have

been stopped or/and demollshed @f ;@; contrary there

has been rapid mushrooming:of “Unauthorized and illegal

constructié;;ls on the flood plaiﬁ of river Yamuna.
In view of the above circumstances, we hereby issue

ad interim injunction restraining any illega! and

[ unauthorized construction, be it temporary or permanent,

Wom- %L
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and illegal constructions have been raised steps should be
taken to demolish the same in accordance with law.

We hereby direct the NCT of Delhi, State of Uttar
Pradesh and State of Haryana to specifically file Plans/Maps
showing extent of one in 25 years flood plain zones.
Furthermore, they shall also state, if any of the Government
Department had issued No Objection Certificate for such
construction on flood plain of river Yamuna.

Complete details should be furnished along with the
Reply to be filed the by respective Departments /
Corporations and Authorities and by the Ministry of Water
Resources.

We make it clear that the responsibility of carrying
out the said directions shall be of Vice Chairman,
Commissioners, Secretaries of the ctﬁﬁgrncd Department

s

Municipal Corporation of Delhi are 1mp1§uadaéd. as

Respondent No. 14 and 15 respectwely

to river Hindon as ngl
List on 10t July, 2013.
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IN THE HIGH COURT OF JUDICATRE AT ALLAHABAD

whdkhhhhddhd

ANNEXURE NO. CA-2
IN

COUNTER AFFIDAVIT
(ON BEHALF OF RESPONDENT No. 1)
IN
CIVIL MISC. WRIT PETITION NO. 10021 OF 2023
(Under Article 226 of the Constitution of India)

(DISTRICT - GAUTAM BUDH NAGAR)

Ratna Mitra

................. Petitioner

Versus

New Okhla Industrial Development Authority & 2
Others '

..................... RESPONDENTS
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IN THE HIGH COURT OF JUDICATRE AT ALLAHABAD

dededkdedkkdhiokk

ANNEXURE NO, CA-3
IN

COUNTER AFFIDAVIT
(ON BEHALF OF RESPONDENT No. 1)
IN
CIVIL MISC. WRIT PETITION NO. 10021 OF 2023
(Under Article 226 of the Constitution of India)

(DISTRICT -~ GAUTAM BUDH NAGAR)

Ratna Mitra

................. Petitioner

Versus

New Okhla Industrial Development Authority & 2
Others

..................... RESPONDENTS

W~
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 89 of 2013

(M.A. NOS. 489/2013, 491/2013, 565/2013, 609/2013,
15/2014, 55/2014, 57/2014, 64/2014, 94/2014, 151/2014, 210/2014,

211/2014, 304/2014 & 305/2014)

Akash Vashishtha & Anr. Vs. Union of India & Ozrs.

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER
HON’BLE MR. RANJAN CHATTERJEE, EXPERT MEMEBER

Present: Applicant: Ms. Ritu Garg, Adv.

Mr. Kailash Pandey, Adv. in M.A.
Respondent No. 1: Mr. Mukul Singh, Adv. for MoEF & CC
Respondent No. 2-4 & 8: Mr. Abhishek Yadav, Adv.
Respondent No. 3 : Mr. Raman Yadav und Mz, Dalsher Singh, Advs,
on behalf of Irrigatior niDe
Respondent No. 9 & 12: Ms. Reena Singh, fUttar Pradesh
Respondent No. 10 : Mr. Sudhir Kulshaeshtha, Adyy
Respondent No. 11 : Mr. M.P. Shorawala, Ad 1s. Geetan Dua,
Adv,
Respondent No. 14 : Mr. Ravi P, Mehrotra and Mr A:.ina.v Kumar
Malik, Advocates for DDA 3
Respondent Nos, 20-22;: Mr. G.5, Raghav, Adv.
Mr. Raj Kumar, Adv. with Ms
LA, CPCB
Date and Orders of the Tribunal
Remarks ;
Item No. i
The prayer in this Application wasifor issuance of
February & Eg
10':‘;017 the direction to the Respondents; fo implement

| Environmental Laws and its agecy to prevent new

farmhouses, concrete consgructioﬁ"'zlto come up in the
Flood Plain Area of Yamuna and Hindon. Further, it is
prayed for registration of an FIR.

Learned Counsel appearing for the Respondents,
State and Ministry of Environment, Forest and Climate
Change have brought to our notice that the Notification
dated 7th October, 2016 has been issued by the Ministry of

Water Resources, River Development and Ganga

| Rejuvenation which provides for protection of flood plain,

Wim-— -

g
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Item No. |fixation thereof and the activity which can be carried out
16
in the flood plain,
February
10’:‘:‘017 In the light of the above, the present Application has

been rendered infructuous. The parties are free to take
appropriate steps in furtherance thereof including, if
anybody wishes to challenge the same in accordance with
law. The States and Centres are free to act with the
Notification in accordance with law.

With the above direction, Original Application No.
89 of 2013 stands disposed of without any order as to
cost.

M.A. Nos. 489/2013, 491/2013, 565}'23‘&;3 609/2013,

15/2014, 55/2014, 57/2014, 64 3154,; 94}2014

151/2014, 210/2014, 211/2014,

305/2014

These Apphcatmns do not sur*e:l,"ﬂ;ze for cvon@deratmn
3

as the main Apphcamon itself stands d;gpose o

ranpsgh

Thus, M.A. Nos. 489/2013, 491/2013 ’;65/2013

609/2013, 15/2014, 55/2014; 57/2014;  64/2014,
94/2014, 151/2014, 210/2014, 211/201¢ 304/2014 &

305/2014 stand disposed of acco:dmgly_ '

.......................................... ,CP
(Swatanter Kumar)
.......................................... ,EM
(Bikram Singh Sajwar)
......................................... ,EM

(Ranjan Chatterjee)

Wom- &L
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IN THE HIGH COURT OF JUDICATRE AT ALLAHABAD
vevkededede de e e e e ok
ANNEXURE NO. CA-4
IN

COUNTER AFFIDAVIT
(ON BEHALF OF RESPONDENT No. 1)
IN

CIVIL MISC. WRIT PETITION NO. 10021 OF 2023
(Under Article 226 of the Constitution of India)

(DISTRICT - GAUTAM BUDH NAGAR)

Ratna Mitra

................. Petitioner

Versus

New Okhla Industrial Development Authority & 2
Others

..................... RESPONDENTS

Won- ;ﬁ/
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IN THE HIGH COURT OF JUDICATRE AT ALLAHABAD

dededededede deodewded

ANNEXURE NO. CA-5
IN

COUNTER AFFIDAVIT
(ON BEHALF OF RESPONDENT No. 1)
IN
CIVIL MISC. WRIT PETITION NO. 10021 OF 2023
(Under Article 226 of the Censtitution of India)

(DISTRICT - GAUTAM BUDH NAGAR)

Ratna Mitra
................. Petitioner

Versus

New Okhla Industrial Development Authority & 2
Others

..................... RESPONDENTS

Womn-
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unauthorized ang Hegal & lssued Notlees
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ary effect, Fproov g oad g una, but rarefy of

it is an admitted position in law: b ;
: pon fload plain -
only atfect the natural flow-ofshe r; Hlain area is prohibited. It not

raising risk to human iife ang Property.
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in view of the above :ircummn_de‘s. we hereby lssue ad interlm injunctlon restraining any
lllegal and vnautherized constrigtion, be It temporary or permanens, on the flogd plaln
one of ver Yamuna In the NET bf Celnl, State of Haryana and State of Uttar Pradesh, Al
Authaorities of the respective'Statesineluding the Police, Irrigation Departinent, Enviranment
Cepartment and PWD and all.thie: publlic Authorities and Corporations shall ensure that na
lliegal and unauthorized cnnsm}:tlnn Is raised upon the fload plain 2one of river Yamuna.
Wherever unauthorized and lllega] constructions have been raised steps shauld be taken to
damolish the same In accordancawith law,

We hereby direct the NCT of Delhi, State of Uttar Pradesh and State of Haryana to
specifically file Plans/Maps howing extent of one in 25 years fiood plain Iones,

Frer STTE] N MR ) JETE HIA T R O T AR, TR
ﬁu’rm?rmﬁﬁl W—Ei!ﬂf.ﬁb‘li,‘{ﬂr—dmﬂoﬂﬂm T ¥ ¥ A v

>t 26.04.2016 B a2y Wi Rem mm & Rt
e, yETEAE g R 26

farorers ot freed & ;

14-

T e PR el AN TR MTMUL ey oy Cmgt iR @ o

thing on record to demonstrate that constructions have been
25 sn- u'nﬁloned then this Court cannet come to the rescue and
n::::;:?ﬁwf pmandamus cannot b Issued by this Coun directing the

repeieks il molish ‘any constructions over the land in dispute ie. resldentlal
paspondsRs TR} i in thelr Lénd' shuated at village Mamura district Gautain Buddha
housa of the petbontis v acquired by the State, the cansiructions were raised without
h:a:::::eﬂ:eﬂ:gnér will have no right to clalm any protection for such

n

=, .....Once there
carried out after ma

i R .
= EE

Nagar. Even ift
seeking permiss .
iegal constructions.

o mw@quﬁeﬂWMﬂwa;aw
i
arpare: TFa vold 30 initio) #1

B T L. i S e T bt

# far ade P QT ¥

4 ﬁﬁmmwmﬂm\ﬂﬁsrmmwmw%ﬁmqaﬁﬁ |
wiy

® e fH-pn-16/37 RAiE 16.03.2010 1

e B T e 1311@(1}_09-21_ 3
:-:;F:;a firrd & w3 RefE 10.09.2012 v gan uftm @l e W R b :

. w013 ¥
; s & o e R 27.06.2013 1
wR W §f 450 ‘a#h; zo.wg:gma.anv. i e @ sl .1
_— WE/\ :
y %\gfp&l"sﬂ 15 ¢ % i E
v

Wom- E’



120

790

[

{

|

TEA-5923(1) Th-e-21Ri 7y fae 03.02.1992 ™1 T witw, wuv iy [i
Wﬁmmq&ﬁwﬁﬂmwmﬁﬁmﬁwﬁﬁﬁ |
W S W Rt e g R R e e e 2 i o {

TE-141741 (1) 09-27-fo-z-18/2 Rt 16,03.201, FIU Wi, I wew

T H G IR et Rrmes R B, ww mew o) wRi ox |
w1560/ 12-27-Ri0~3-43g5/0880wto, Rty 19,08.2012 2 g M T -!
w Py ol Ry o o B ’
T

@ wfem oY %AW e AR E waai-1560/12-27-Ri-3-¢3vm0edodo, Btz
19.09.2012: ' i

¥ s Reenfted, e @ 9a0 TH g TF 8 WRE B Fwrr § am
o & fr v ey ¥ wgT T8 @ R @ 69 d ofir @ g
mﬂmﬁmﬂwm$a1eﬁaﬁm1z44ar%ﬂﬁmnﬁﬁrmﬁwwﬁ
s foray s 0 AR g ot T R R o S o e o
%1 e e i 1 R Rl A v e e sl e
mﬁmﬁmmﬁ;;ﬁwﬁﬁ‘ﬁmﬁ'mﬁm%ﬁﬁw
mgﬁﬁmwﬁmﬁﬁmmmﬁaaﬁm ot
Waﬁm-m;mﬁmmmwmm#gﬁmm
ﬂ@mﬁmmawmwmmmmwmmm
ot e T e B B & @ W el w7
mmﬂwﬁiﬂﬁ?@%mﬁﬁwﬁmmvﬁm ........... i
i mmﬁ@ﬁ&ﬁzo.os.zmaﬁm#&wmmﬁgﬂ

gmpﬁaﬂ'ﬂf , :
mﬂﬁw.‘gﬁhﬁgaﬁwmmmwwmm%
e vt e el ) i 0 1 A, e A
ﬁ%aﬁmaﬁﬁwqﬁﬁwgﬁﬁﬁl ............ 5

e fwT e
o s e Tar B ohe el @1 AT o
%Tﬁmmﬂ utfg alveifins Oa frer afifom, 1076 T AR 2(8),
,;,:-u), o(1) @ 10 ¥ P prfer frar - | '
2fm)- et frd dr wrmed e A 9 8, R vion TenR SR BR

o) W W ufffer mﬁy‘ﬁﬂuﬁ wareer o Rt o

¥ | e 2 M_W\ﬁ» Y

PR i = . il =
e

S -
St R e Ly S

Womn- ${



791

18- e sToer wawm mitevor @) 78 o s B o R www TR N @
HIERTERT HOaI- 2150 /77=4=10~284¥ /91 Rl 20.12.2010 BT Wl e T
FeRgge mmm@m 2010 & Fraw 202 7 203 & e o

Frere T ford ) #-

. 202 SRR AU NG € T 8, O WYereE ey W o § o
SRy & a1 o frere @ vafer @ 7 8 a1 R o e ot
o @ B A O AR @ Ry s w9 ¥ @RS B o R
e STanT @ W W gt s oefivir o ARea & o g,
WG T FRTE S A Haear o T e
1 203 "o R e far @ i o o wrives sfteri-
@) 0 wghe ot - fored e Prait o gEr oma, R
.0 @7 T fr MG WYE ET Sl @ sge § vkl &
faeg SifaT TR §F efts wrfaftal R e witeR )
: ) e o wi & e wyfn v wom

q® W W SN TN 5 SRR @9 W #

ORI mﬁam'-‘ﬂﬁ
foren et 7od-10-15807,/85, FEAI® 30112010 BT wTd e

SRR W 2213/ 774
ﬂ'ﬁﬂﬂiz:;ﬂ}f;ﬁw—mna?ﬁmzazzmaﬁ e wifders

Fraer
ﬁﬂinﬁ#—
vm#mt W ERETeTE WY W TR

ma ¥R wm%ﬁ#ﬁma%whmﬁﬂﬁﬂ'ﬁﬁmmﬁm
IR WY W WORe B W W RO

sad B TR Xyl e, st a1 Prtgm @ e ge,
” mﬁmfmﬂqgrﬂm e 1 e
o Al ac i e @ SRTETT-
_— e GRS W R g Bl @) g we,
qﬁaﬂmmﬁmwmmwmmaﬁﬁmhamrﬁ
gt @ ARy SRR YR o W aRew s R

b
yafere el il & freg Wi srdad) won -

19-

@)
20- mmwmaﬁmwﬁr Tal & THE NEW OKHLA
i INDUSTRIAL DEVELOPMENT. AREA BUILDING REGULATION, 2010 & Fram 241 ¥
A P -
; 260.1 Resldentlal Bulldings on plots [other than flatted group housing)
(1) Ground coverage, Floor AresRatio, helght and setbacks shall be as per Table
appended to these regulatlons, However, the set back shall be applicable as per

regulations prevalling at Ih?lug‘t)fa of Initlal allotment o.’ sector.
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(i} In case of plots being amialgamated with the
lings in front and adonn‘ln;;p‘jaﬁeny are to be followed as per Setbazk Plan,

(i} subdivision of Individusl reskientlal plot or building constructed on it shall nut be
allowed, !

Only two dwelling units-and a servant quarter shiall be allowed upto 2 plot size of
100sqmtrs. For plots abioiie 100 sqmtrs and upto 500sqmitrs maximum three
dwelling units shall be &llowed. For plots above 500 sqmtrs. maximum four 18
dwelllng unlts shall be aiJanfé_a. In density caleulation 4.5 person per dwelling unit
shall be considered in all .th of resldentlal plets. Each servant quarter shall be
counted as half dwelling unit

Stilt parking shall be allowsd:ypto maximum height of 2.4 mtrs upto bottom of beam
free from FAR for plot size 67112 sq mtrs and above. However, In case stilt Is not

provided, parking may be.aliwed In the setbacks, S
(i) N construction of any-kindshiall be permitted beyond the building envelope {on set
backs) except— o

{a} A chajja (projectionf-of maximum width of 0.75 metres 2t IJnr,gI af';onﬂevei.
: o @ shall be permitted over such projections.

No constructionof aaytyp : ans.
Underground wamﬁﬂjg with top flush with the adjoining ground level,

(b) . ; i i
ts of 200 square metre and above, if required, a temporary gu_ard raem
@ i,nfﬁ?na cablin 1.5 metre x 1.5 metre shall he permitted after approval by the

{v)

|

Asthoricy. TA g'.l:g'a. 1(See regulation 74,1}
M@Wmﬂjc*‘ In Residential Plats
== Front Pear | Side | Ma:imum’
[ 5.No Size of . misiave) | Setback[Mtr,) | Setback | Setback | FAR
' piat{sqmtr,) '30“""“'?%'"}' Mtr) | (Mir)
e | 18 | 16 | - 1.3
f 1.5 || 2.0 | - ] 1.8
r 2.0 [ 24 | - | 18
J 3.0 [ 2.4 J - l 1.8
, 3.5 ! a0 _r . , 18 }
00 I 4.0 ' 20 ’ 3.0 ’ 1.8 ‘
301 to-
45 [, 3.8 3.0 J 1.8 |
401 to 600 I _;E JI_ I J[
5.0 3.5 3.0 1.5
760 2 J
“ 501 to

; { plots shall be 15 Metres.

i imum bullding helght in all size of p ‘

{ﬁ ::::; helght shall bé.counted from top of drain to top of bullding without

| 1

exception. . -

(i} In case the permissible ground coverage is oot achieved within satbacks, the

satbacks of the preceding category may be followed, In special cases where

ground coverage Is.npt-achleved in the preceding category also, then Chief

Executlve Officer may rélox the setbacks to the extent he considers flt.

In the Residential P.Iuﬂ with In the permlssible FAR and Ground Coverage
1 struction shall be allowed on

{iv)
equivalent of 40 % araa of rear Set Back con
either side/both si{plAdhe rear set back. % )l/ ar .
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der dated op 18-11-2012
UI; ' the Instructions dated 1.11.2019, the respondent has admitted that he has
n;l:md the writ court order by restralning the Registrar, Registration from

reglstering the transfer/sale deed. In view thereof, the respondent-Sii Brijesh
strate, Gautam Budh Nagar, shall shew cause 25 to why

Naraln.Singh, District M[: : : \
charge may not be framed-under the Contempt of Courts Act. List on 5 December

2019."

Order dated on 05-12-2019,

w__Shri Sudhanshu Srivastava, learned counsel appearing for the opposite
party submits that the grgér dated 20 June 20189, restraining the public to get the
sale deed registered has been withdrawn vide order dated 5 December 2019, The
report of the Sub Divislonal Maglsirate, Dadrl, Gautam Buddh Nagar, dated 24
November 2019, has been: placed on record, whereln, It hay been noted that the
owner/ purchaser of the land have raised constructions In vielstion of the writ
court order without obtalning appraval from the concerned locul bodies or

development authoritles...”

forer @Tqer woed WREI @ UE D s wwan a6 w0 9E SRy,

perrgraTq ¥ Uifor aferasT e 707v6 /2011 S WA ARC §T 90R0 9 N
a1 W e 08.03.2018 B WIRtE e B wW A WMo Ted RIUTY, FAERTE H

war weE A A e o g wiftes e 70786 /2001 AR RIS
urwd WA BONO NI W &R W WD 9wl Ae gewrars gra qifvd S

fa=riar 08.002013 1 WA r}#,ﬁr:rm Wb
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the}afores; hsicthe. wrlt Speclilon’ls alloWed, Theiorder:
agistrate dafed .5:2011 placing restriction on transfer of property by
the owners of the landInthe area betwsen River Hindan and the embankments
constructed by the Irrigation Department, Is set aside. The petitioners will be free
to execute the agreement or transfer deeds, which will be reglstered by the
reglstration authoritles Inaccordance with law. The petitioners or the purchasers
will, however, not ralse ‘any-constructions, except after obtaining approval from
the concemed local bodles or development authorities, Costs are made

LV

It Is clear from thg.:above Hon'ble Allahabad High Court order which
envisaged that person -h‘u}:{rifpprapertv In “ares under consideration’ shall seek
permission and approval;” from competant authorities before ralsing any
constructlon.Order of Hop'ble High Court with regards to seeking permlssion
from competent authoritias has been repeatedly violated by persons buying
propertles. Also it's clear fram the records placed before this committee, misuse

of liberal Intarpretztion of Hght to property has resulted in organised crime of
illegal colonization, whiehTturn hes resulted In "disaster” of huge proportions.

. Art.300-A of the Coastitution of Indla provides that no person_shail be
deprivad of his property saved by authority of law, The right tc hold property,
which induda right tosale the property, ceased tobe a fundamgnml right, when
it was transposed from:B3r-lll to Part-Xil and Inserted as -Cnap:er-lv by 10
Constitution (44th Amisndmentj Act, 1978, w.e.f. 20.6.1979. it Is now 2

stitutional right vide Zilubhal Nanbhal Khachar v. State of :c;gja;at, 1985 Supp.
e bject to vestrain and regulations by the State vide State of Blhar v.
1) sCCSQE,::a Vidya Slﬂhhﬂk Sangh, (2006] 2 SCC 545. The restrain and
Eloe U‘hh ever; It 'ﬁ'g..held must be fair and reasonable and should not
s gy igh d In Part-ll of the Constitution of

violate the fundamantal‘,rj_;h:s guarantee
india......”

In light of facts discussed above restrictlons being placed are not only fair

d :mnab!e, but Inifict try to protect fundamental right namely right to llfe

Ho ';I' s.C has repaatddly held "Extraordinary circumstances require

H,:':aur dinory measuresi’ il such clrcumstances considering the fucts placed

:e:‘ore us, nacessary steps riiust be taken to prevent disaster and loss of life and

{

property. ! "
fore IR WEA WIRGT W € N SR w5 aey engy g
mftror sffTeA - 2008 W ER-2(d) ¥ omTer @ Preme qRi R T

i
"Disaster” mesns 2 catastroplie, mishup, calamity or gruve vecurrence
In any area, arlsing from natural or man made causes, or by accldent or
negligence which resulls in substantial loss of life or human suffering or
dumage to, and deatructlon of, property, or damage to, or degrudution
of, eavironment, and is of such a nuture or magnitude 13 to be beyond
the coplag cupacity of the community of the affected areu;
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and effectively;

2(xxdi) Review develnpq;mz Plans prepared by the Depurtoents of the
Government af fhe disirict level, statutory suthorities or local
authorities with a.view to make necessary provisions therefn for ;
prevention of disaster or mitigatinn; i

2(xxiii} Examine the condtFucetion io any ares in the district und, if it is of fhe 4

opinion that the:stabdards for the prevention f dissster or aitigation :

laid down for such construction is not being or hus not been. followed, i

may direct the codcerned authority o take such sction as may- be

Decessary to securetompliance of such standurds:
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it of the Goveroment of the State or any autbority or

“Recommend 1o aoy Depsitmen) ol
body under that Governmeiriiaf the district level to take such meusures as sre necessary

in its npinion; "
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Department of trhe Governmaent of the State or any authority or body under that

istrict level ! h measures as are necessary in its
at the district level to take suc -
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IN THE HIGH COURT OF JUDICATRE AT ALLAHABAD

whERhhhhhhd

ANNEXURE NO. CA-6
IN

COUNTER AFFIDAVIT
(ON BEHALF OF RESPONDENT No. 1)
IN
CIVIL MISC. WRIT PETITION NO. 10021 OF 2023
(Under Article 226 of the Constitution of india)

(DISTRICT - GAUTAM BUDH NAGAR)

Ratna Mitra
................. Petitioner

Versus

New Okhla Industrial Development Authority & 2
Others

..................... RESPONDENTS
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Last Saturday, in the middle of the nignt, Madhubala and her
husband woke thelr three children up, picked up e
{nitps/iimesofindiaindiatmesc mmﬁm@futtamadﬂﬂ

e —————

wiatever c Gthas they could lay their hands on, and ran.

water was gushing in, rising above ankie height in na lime.
‘Trere was no time 1o thirk We had to get cut immediately?

Madhubala says.

Factory supenviser kiled in
Naido as It cable snans A e e e

Wom-
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Eariter that day, the black stream ﬂowlng'meekiy a few paces
away nad edged slightly closer, n‘ia!&ing her fiinch. But she
ciicin't gwell on it it would be fine, she told herself,

Three years agq, just after the first lockdown ended and the’

pandemic had upended lives, Madnubala was gratefulfar
the house it was the last nlot of Sorkha village, right nextto-

the nasia, but she wasnt complaining. JO bhal wes offering
a stenp discount. Sne and her husband, a tallor, could own

the 30 soyft piot far Rs 35 la<h and build & house thare,

‘Wi had strucic adeal fora different plot in the same village,
DUt at a better iocation, But wa could not pay our instalment
ta 10 himal, so ke offerad us this ane D wat 3 ot casaner. We
acpeed, says Madnubaia

On July 22, when the Kindon began (o heave. Madnubale's
house - aimost haif a kilometre beyond the Hindon's

embankmen! - was the first 1o b wﬂl ]/ ke,
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settlament from the refief camp later, only reofs and
windows staod sbove the woater, peer g oUL ke DeriSCeDEeS,

Tiug house, Madhubaly fearod, would be washed away.

DOver decades, local land dealers like 30 bhal have made a
killing selling off the Hindorm sguare feet by square feat, to
buyers looking for cheap plots,

The Mational Capital Region is a migrant magnet because of ]
jobs, so demand is always high and the Hindon always

contained to its rarrow channel - overrun by hyvacinth in
stretches, almost dry in others - appearing as a drain rather

than a river.

When it overflowed its normal course on July 22 - the first

tirme the rain fed river, a tributary of the Yamuna that

originates in Saharanpur and meets the Yamura in Moida, !
fooded since 1978, acquiring & form fev have seen or

remamber - ine extent of encroachment of its fooaplaing

LeCame ohvious.

Aong the Hindon's 103km course in the NCR districts of
Ghaziabad snd Nolda, the rivar's perennlallydry floodpiains
have bean carved up and sold in most of the S8 villages that
It threads through. Some don't have a demarcated
embankment. In tnose that do, like Sarkha, Kl:llesr'a and
Chotpur, for exarmple, there's dense overgrowth of concrete:
bBeyand the embankment.

The owners of many of these housas have also managed to
register them with the government. Madhubala's houss,
deep inside the river's course. is registered too. "J0 bhal
helped us with the registry process. We didn't knew this is
‘doobkshetra’ (floodplain) of the Hindon. Besides, hundreds
of people gwn plots next to'us, where thay have constructed
vwo o four-storay houses,” says Madhubala, who returned to

ner single-storey house a week later Lo find little other than
thiz white plastic waler tanx that sits atop the roof intact,

‘A mistake, a trap..

I 18 villages most affected by the fiooding of the Hindon - 12
in Moida and six in Ghazianad - this is a story that repeats
itself. Peopie bagging cheap plots from agents realising
their mistake, and the unpredictability of a rain-fed river as
extrerne weather events become more frequent because of
climate change dawning on them. The ficoding of the

Hindan this week displaced at least 12,000 people. Many of
them cantinue to live in relief camps with the river recading,

DUl slowly.

Prisrm Kumar, who owns 8 house on the floodpains in
Cnotour colony, says he is i1 & trap - his house at risk from
Lthe river and property in the propeér colonies unaffordabie, °f
earn Rs 15,000 @ month, The gavernment has not made
affordable nousing for people of lower income groups. |
managed to buy this piat for Rs 5 lakk and bui'd a house,
But this ficod has changed things. 1 want to sell and leave.
But wha'll buy this now? he asks.

Art, who shifted from a rented 'makaan’ in Mayur Vihar to

ner own house in Greater Noida's Kulesra in 2019, found the

fiver lapping at her porch on July 22, The plot, which she and

her husband bought for RS0 lakh, was large engugh to

accommedate & four-room house. They knew they were ; ; ; .
rignt next to a river, but there was nothing te worry about,

taey were assured “Yen 1o bus naala nai {this is just a drain),!

the agent told them. Huncdreds of others have puilt nouses

nese - Yjust ok around” 11 was a decision Arti was glad they

took Ui they had to evacuate o WM]/ were pundied

wite retief camps.
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do dealers shy away from telling s buyer that these argon .-
tne floodplaing, "So many people are buying, what's the
probienn,” as<s one

Sanjit Kumar, a dealer functinoning out of Karhera in 2
Chaziabad, advised these corrgspondents to Wwait it out
when we enquired about cheap plots for sale In the village,
somewhare near tha river.“The orevalling rate for plots in the
area s s 9000 per gaj te Ry 16500 ner gal. 8.1t heldonto
your glans f'o: a few months as the food hascaused a
prodiem. Once this s solved, I'i try to get the plots at aneven Mt
cheaper rate,” he said over the phane, i

Asked if these were illegal plots, he retorted, Thers are over
500 houses in Karhera, you tell me how could it be fllegal?
We will ensura that the registry of the plot is done In your
name and then you can make the payment”

llegal sales, valid registries

Dealers have seen their ilegal trade legitimised and
propelled by registries. Sanjit's is no boast, When they strike
deais, dealers facliitate registry of the olots, caphtalisingon a
system that doesn't check legality of land while registering it
"Qur department is hasicaﬂy a facilitator In executing a
contract between 2 buyer and a seller,’ says Pushpendra
Kurnar, assistant inspector-ganeral [AIG), stamp and

registration, in Onazlabad, "As per the registration manual,
there is absolutely no say or wnether the property that has
come for registry is legal or illlegal, lawful or unlawdul. That is
for the civil court to decide” e adds.

In December 2018, Ritu Maheskwari, who was then
Gnaziabad DM, hed ordered a stop to property registrations. ke DI ey
in 321 illegal colonies. The orders, issued after a building 2
collapse, didnt concern the floodglaing but sought to craate s RE

a filter for regitiies. The stamp and registry department,
hewsever, held its ground, citing clause 241 of the
Reglatration Manual that says “reglstering office!s shouid
bear in mind they are in no way concerned with the validity
of the documents brought 1o them for registration and It
wouid be wrong for them to refuse to register an any such

ground..’

Tne same happenad in Noida il 2020 when registration of
properties on the floodpiains was stopped. B 5 Verma, AlG,
stamp and registration, says, "In 2020, the district disaster

rmanagement cammittee had issued an order mandating an
NoC from the Noida Authority and irrigation depariment for
sale and purchase of properties in floodplain areas. Since.
construction is illegal on flood plains, NOCs are not Issued, So,
propertias cannot be r'agisierEd now."

Twenty-seven petitions have, meanwhile, heen filed in the
high caurt by people living in the floodolains for registry of
mieperties aiang the Hindon and Yamaina, Vierma sdds.
Ambiguity aver the definiticn of Pondnlain has played inte
Lne nands of the land sharks. as 1ag the Inconsistency in
uilging embankments {though that itself has hardy begna
deterrent). The irrigation department has constructed

L2 Skre of embankrment or ‘bund' along the Hindon i Noida
and Gnhaziabad, which is 504 of the river's course.

“The area between two bunds, through which the siver flows,
is defined as floodplain but we do nat have bunds ali along : i
the course of the river snd the confusion starts here,' admits E‘ ' . .
Subash Sharma, 2!ledar, irigation department,

According w a 2006 notification of the minjstry of water
resources, river development anc WM]/ snation,
foodplain' is defined as “such areas of Ganga orits
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Housing gap fuels demand

Enwvironmentalists argue 1he same yardstick should b Usad:
for Hindon's fioodplains. They say the river has been
"ocecupied” because administrators looked the other way for
years and a gaping housing gag in a regian that was
developing as an economic powerhouse was allowed to
rermain,

"Noida is Delni's neighbour. Its growth was fuelled by
factories and companies setting up base here. That began
rmigration into NCR. Noida Authority developed aroup
rousing socleties that cetered to the higher income groups
but not affordable holsing for the lower middle class, They
looked for cheap accommodation and found those in the
flondpiaing,” says envirenmentalist Yikrant Tongad.

Environment activist Sushil Raghay adds, "Oniy agricultura
and relaved activities are all'owed in the floodolains be it by
the government or a private party. Settlements cannot be
puitt under any circumstance. But what has happened is
that original owners of floodpiain agricultural land
fragmented it and sold the land parcels for houses. This is
how illegal colonies sprouted”

Alkask Vashishtha, an environmentalist, saysweak
enforcernent of anvirenmentai regulations and inzdeguate
mohitoring ailowed encroachments to persist and expand.
“The authorities should conduct surveys to idert iy
encroachments and demarcate rivérnahksand fioodpiains.
They should orevent furtng: encipaclmenis ang act against
vielators. They snouid also work for riverfront development,’
ne adds.

Maida DM Manish Kurnar Verma told TOl once the water
recedes, the administration will identify encroachers, The ;
main accused are those who nave illegally soid plots onthe
Hindon floodplaing to gullible buyers. We will act against the
iand sharks and charge tnem under the Nationa) Secutity

Act (NSA). We are also deliberating on plans to rerove jllegat -
constructions. Thousands of peopie iive on the Hindan il"pd. i :'
vamuna flosdplains. S, any random exercise will iead to

another problem, However, we will ensure there is no new

construction on the floodp aing!' says Verma,

FOLLORALS DN SOCIAL MEDIA

VISUAL STORIES
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‘Will move to top floor’: Some reiuctﬁm to
leave farmhouses unguarded

Shafao ,— .rsga-\-

F RN U I'M Jul 14, 2073 32T 15T

T
|rluhu15ﬂ- !ulhl-- (el AT

il meye.te Iepfleor
Eeme.reluctant e loave
farmbousas unguaided

T e ina i oo
Daeer-tip-ing Lot aime.

oAt Feme B S LS

socuniehnicenen 0TS NOIDA: Around 150 geople stranded in submerged
farrhouses and nurseries siong the Yamuna floodpiains
were evacuated on Thursday, but rescuers sald sthersare
st stuck, including those reluctant to leave the properties
unguarded

158 Apghied Businesy ot B > 3 3 ¥ &
Saihil D A People wha refused to move despite rising water ievels in

'.tm mm.m#
kst

Yamuna insisted that they would take shelter on the firstior
secand floars of their bungalows. Many of them are
caretakers emnployed by Lhe farmhouse owners, officials said;
“We Rave shifted arovnd 150 people from thie farmhouges
and nurseries into community centres in Wajidpur,

Craprauli, Megla Naghi and Sector 135 We are making

] arrangements for food and other necessitles. A total of 1800°
Aanaling rdershin peaks pecple are taking shelter at these four centras,” said district

magistrate Manish Kumar Verma,

Asked about those unwdiling to evacuate, the DM said NDRF,
SORF and Noida police are visiting each farmhouse o cneck

orthe gocupants: p
ATWERTISEMENT




Areas along the Yamuna have been inundated after rfver
waler crossed the danger mark on Thursday. A visit to the
area showed that the ground-floor of farmhouses was
almost completely under water while people wera rushing
ta fetch ther valuables and pets.

At the Wajidpur community centre, 40C people were taking
sneiter in an open hall, Though equlpRed with fans,
washrooms and mats to sieep on, the shelter was crowded
as people had also parked thelr two-wheelers and e-
rickshaws at the spot,

Haripal, whowas at the centre, said he rwltml:imrﬂﬁgs's‘-':: ]
the caretaker of a farmhouse in Sector 135 for the past

decade for a salary of Rs 9,000 per month, "Yamuna water
started rising on Wednesday evening and it reached our
farmhouse late at night. We fled to the Pushta Road at and
spent the night there. We rmoved to the shelter today,” the
Mative of Hardel said,

A nurmber of people were aiso staying i the open at Pushta
Road on Thursday, Some of them alleged that Lhe
adrministraticn hadn't reached out to thern,

Vimlesh Kumar, a resident chaiidpu'r said: "There is no

Pusnta Road, but another spell of rain will worsen the
situation.”

Four teams of the NDRF, two teams.of State Disaster
Response Force [SDRF), one team of the Provincial Arrned
Constabulary {PAC), eight medical teams and Noida police

personnel have been deployed for rescues efforts

The administration has also set up a fiood control room, with
a helpling 0120-2974274, Additional OM [finance) Atul Kumar
is the nodal officer to oversea the rellefwark,

Some NGOs are assisting tne administration in distriouting
food, Guru Munesh Sinha, founder of Param Pranyog, and a
group of volunteers were distributing rice, dal, and mustard
oil gutside the shelters. "We received information that a
nuimber of people have been displaced and that's why we
came to help,” he said.

Members of Lhe Amit Mehra Foundation were also ;
distributing rice ahd vegetables to those evaguated o
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NDRF rescues 500 workers from flooded illegal farmhcﬂses-ﬁﬁs‘l«d!' ‘Wsatch

By Lingamgunta Nirmitha Rag

Jul'15,202306:18 PM IST e

These farmhouses are situated near Nagli Wajidpur village in Sector 135,a
from the Noida-Greater Noida Expressway.

Story continues below advertisement

in the farmhouses, which were built illegally in low-lying areas nearthe Yamuna -Wef.Thevwere ;
affected, along with thousands of others residing 2long the riverbanks. :

- OPEN AP
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These farmhouses are situated near Nagli Wajidpur village in Se;tar iﬁﬁ,
from the Noida-Greater Noida Expressway, on the other side of the
River. Avideo shared by news agency AN| showed NDRF personnel resmi
deep ﬂoodwatEr that had engulfed the entire area.
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"Over 500 individuals were evacuated from the farmhouses on Thufﬂ!w
rose, many of the stranded people, including women, sought refuge on the
farmhouses. They carried limited food and water suppiies, which

involved in the rescue and relief operations. Many of these strandecfﬁeng
Thursday when police officers and administration officials took a boat :

Government officials acknowledged that despite issuing advisories weil'i'

staff members of these farmhouses, numbering in the thousands, wer enﬂt moved- ' tetyma timp
before the area became flooded.

lllegally constructed farmhouses

Noida Authority CEO Ritu Maheshwari told news agency PTI that most:
floadplains are illegally constructed. In the recent past, over 250 farm
an anti-encroachment drive. “A survey estimated presence of around 5t 10=60)
structures against which action would be ensured in coming days;’ she: said. 5

Story continues below advertisement

AlsoRead | 'n v nitt Emachal. aizsel to cond F3Mi ¢ more a7 vovt incréises VAT

Many farmhouse owners have approached the court to obtain a stay order preventing the demolition of
their structures. District magistrate Manish Kuinar Verma said that 550 hectares of land in Gautam
Buddh Nagar have been submerged due to the floods. The floods have also affected people in the Jewar
area of Greater Noida along the Yarnuna River, as well as those settled along the Hindon River. However,
the most severely impacted are the residents of Noida,

Flood situation in Delhi ﬁb

The Delhi government announced on Saturday that the flood SJtuat:omsrmprpv' ﬁthngto the
decreasing level of Yamuna water at the Old Ra WO\~ ge. As aresaliys veral Toads in the national
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NIRE reseues 300 workers from illegal farm houses in Noida amid fload | Waich - Hindustan Times
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Earlier in the day, chief minister Arvind Kejriwal took to Twitter and mfbfmed'l
Yamuna is receding now. "The water level in Yamuna is decreasinggr duially.

again, the situation will return to normal soon. We have started w
and Wazirabad water treatment plants. After this, the machines will
will be operational only by tomorrow:” said CM !(Ejnwal

Meanwhile, the Indian Meteorological Department oa Friday predi
-.to moderate rain accompanied by thunderstorms during the next-4-5day

(With ANI PTI inputs)
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Service from applicants in Original application no. 641/2023 (Suman Chauhan and
49 others VS Govt of Uttar Pradesh and others) in Hon’ble NGT

1 message

manoj@synergyinfracon.com <manoj@synergyinfracon.com> Wed, May 7, 2025 at 10:26 PM
To: csup@nic.in, ceodelhi.djb@nic.in, ceifcd@gmail.com, csdelhi@nic.in, fciwrd@gmail.com,
ceo@noidaauthorityonline.com, eincididuplu-up@nic.in, contactdfccil@dfcc.co.in, dmgbn@pnic.in

Cc: abhay gupta <tony51aoc@rediffmail.com>, rahulsgkumar@gmail.com

Dear Sirs,
You are respondents in the above matter. Please find enclosed:

PDF of response dated 21.04.2025 by petitioner no. 2

<Response 21.04.2025>

Regards
Manoj Singh
(Applicant)

-

https://mail.google.com/mail/u/0/?ik=5443f7ef12&view=pt&search=all&permthid=thread-f:1825581775467886328%7Cmsg-f:18255817754678863...  1/1



